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 CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 167/2005

Date of Order : This the 27" day of June, 2005.
The Hon’ble Sri Justice G. Sivarajan,’Vice—Chairman.

Sri L.S. Vanchhawng
Deputy Commissioner
Customs Division
, Aizawl, Mizoram. :
... Applicant

By Advocates Mr. J.L. Sarkar and Mr. S. Nath.-
- - Versus -

1. Union of India,

"~ Through the Secretary,
Ministry of Finance,
Department of Revenue,
Govt. of India
North Block, New Delhi.

2. Central Board of Excise and Customs,
Govt. of India, Through its Chairman,
North Block, New Delhi. ‘

3.  The Chief Commissioner, .
Central Excise & Customs, -
Shillong Zone, Shillong, Meghalaya. o
: , o , .. . Respondents

" By Mr. AX. Chaudhuri, Addl. CGS.C.
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ORDER (ORAL)
SIVARAJAN. L (V.C))

'I'he applicant is working as a Deputy Commissmner,
Customs Division Aizawl since 13. 11 .2002. The- apphcant was posted
as Assistant Commxss:oner. since 6.7.2001. According to the applicant
since he was posted in NER he is entitled to stay longer \period ip
the same station on dbtaining option as per.transfer ;m!icy. Itis
stated that transfer order has been issued on 21.086. 2005 thch
caused serious inconvenience to the education of hl:. :‘hzldxen who are
in middle of academic session. It is stated that transfer order has been

passed, to accommodate certain other officers on the basis of their

representation.

2. - ‘ Mr. I.L. Sarkar, learnéd counsel for the applicant submi‘ts

that the apphcant had submitted opt:on (Annexure D1) wherein the
applicant clearly stated that the applicant is not in a position to opt
for any particular station outside Aizal as his wife had undergone
two major surgery and she is confined to bed. Counsel for the
applicant further pointed out that on recovery, another major surgery
at Civil Hospi'taif IAizwal was advised. It is further _stafed ‘thai: the
applicant will settle at Aiz-wal after retiz:ement. Couﬁsel submitted

that respondeﬁts did not consider \the applicant’s request while
transferring the applicant from Shiilong to Kolkaﬁa.

3. ' I hc;we also heard Mr. AK. Chaudhuri Iearned Addl

C.G'.S.C. for the respondénts. Add}.vC.G.S for the mspondents ‘
submits that if the apphcant makes representation pointing out the _

circumstances stated in 'the transfer proforma (Annexme - Dl), '

‘certainly the 2" respondent will consider the same and pass

appropriate orders in accordance with law.
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4. Considering the afereéaid facts and circumstances, I
direct the applicant to make a detailed represen’tation‘ before the 2™
respondent within ten days from tode'zy. If any such application is
submitted before the 2™ respondent, the 2™ respondent will consider
the same and pass apprdpriaté orders within a period of six weeks
thercafter. In the meantime, if the applicant and the persoﬁ who is to
join in the plaée of the aép}icant,- are not relieved from their
respective places, the applicant will be allowed to continue in the
same.station till a decision is taken as directed hereinébove. |

The O.A. is disposed of at the admiséion stag-evitself. The

applicant will produce this order before the 2™ respondent for

s

( G. SIVARAJAN)
VICE CHAIRMAN

s

compliance.

/mb/
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Centrai Adminstrative Tribunal
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N
IN THE CENTRAL ADMINIS%&IBUME :: GUWAHATI BENCH
Guwazheti Bench .

O.A. /2005

Shri L. S. VANCHHAWNG
— VS —_
Union of India & Ors.

Sypnosis of the Application

The applicant is working as' Deputy Commissioner, Customs Division,
Aizawl w.e.f. 13-11-2002. He was 'posted to Aizawl as Assistant Commissioner
w.e.f. 06/07/2001 and thereafter promoted as Deputy Commissioner w.e.f.
13/11/2002. | |

The applicant being posted in the North Eastern Region,'is entitled to stay
longer in the station of his posting on his option as per the transfer policy and he_
had duly intimated his willingness to continue in the station since his son is in the

. middle of the academic session.

By order No. 94/2005 dated 21-06-2005, the applicant has . been
transferred to Kolkata Central Excise and choice station posting after serving NE
Region has not been considered. The Order dated 21/06/2005 has been issued
to accommodate some officers on the basis of their representation ignoring the

applicant’s choice posting.

The transfer order has been issued on 21.06.2005 with direction to submit
compliance report of relieve of officers by the 27" June, 2005, thus, denying
natural justice to make legitimate representation. This depicts hasty action

without application of mind.

The wife of the applicant is seriously ill and has undergone two major

operations and is under medical advice for another operation.

This Hon'ble Tribunal in @ number of cases has disposed of number of
Original Applications. eg.: 127, 129, 130, 131, 136, 142, 144 of 2005.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (;'\I; L{
GUWAHATI BENCH :: GUWAHATI

(An application under Section 19 of the Administrative Tribunal Act, 1985 )

O.A. No. /2005

Shri L. S. VANCHHAWNG %
-

Deputy Commissioner
Customs Division

Aizawl|, Mizoram

Applicant
J— Vs —_

1. Union of India,
Through the Secretary,
Ministry of Finance,
Department of Revenue,
Govt. of India,
North Block, New Delhi.

2. Central Board of Excise and Customs,
Govt. of India, Through its Chairman,
North Block,
New Delhi.

3. The Chief Commissioner,
Central Excise & Customs,
Shillong Zone, Shillong, Meghalaya

Respondents.



Details of the Applications:

-1, Particulars of the order against which the application is made :

This application is made against the order dated 21-06-2005 S| No.
78 of transfer of the applicant from Aizawl to Kolkata Central Excise violating the
directions of Transfer Policy 2005 and other directives of the Policy of Posting in
N.E. Region and choice station, adversely affecting his son’s education who is in
mid academic session with Mizo as Major Indian Language.

2. Jurisdiction :

The Applicant declares that the subject rhatter of this Application is
within the jurisdiction of the Hon’ble Tribunal.

3. Limitation :

The applicant declares that the application is within the Period of
limitation under Section 21 of the Administrative Tribunal Act, 1985.

4, Facts of the case:

4.1 That the applicant is a citizen of India and as such is entitled to the

rights and privileges guaranteed by the constitution of India.

4.2 The applicant was working at Agartala Customs Division, Tripura as-

Assistant Commisisoner w.e.f. 10/10/2000 and transferred as Assistant
Commisisoner to Aizawl Customs Division, Mizoram on 06/07/2001. He has been
promoted as Deputy Commisisoner w.e.f. 13/11/2002 and posted at Aizawl. He is

in Group-‘A’ service.

4.3 The applicant has served the hard zone of NE Region for more than
04(four) years and is entitled to the incentives granted as such. The applicant
has not completed three years as Deputy Commisisoner in Aizawl. He has less
than 10 years of service to retire w.e.f. 31/12/2011.



Copy of the tenure posting scheme is enclosed
as Annexure — A.
Copy of the policy from Swamy’s compilation is

enclosed as Annexure — B.

4.4 | That under the tenure system of posting in N.E. Region the tenure
may be extended when the employee concerned is prepared to stay longer. The
applicant has prayed for continuing his posting at Aizawl. After serving in N.E.
Region the applicant has a scope and right for choice of station. The C.B.E.C. has
also circulated Transfer Policy, 2005. Clause 5.8 of the said policy stipulates that
the officers of N.E. Region will get preference to stations of their choice. The
applicant states that he has prayed for choice station at Aizawl.

Copy of the said Transfer Policy is enclosed as

Annexue — C

4.5 That options were called for by the Department in prescribed form
and the applicant submitted his option on 28.04.2005 praying for posting at
Aizawl, specifically mentioning the ground of his wife's serious nature of illness.
It is stated that his wife has undergone two surgical operation for kidney and her
uterus was also removed and she has developed side effects and has to undergo
another operation for gall bladder. The doctor of Civil Hospital, Aizawl are really
conversant with the chronic patient. .

Copy of the option dated 27.04.2005 is

enclosed as Annexure— D1.

\©

Copy of the advice of the doctor is enclosed as |

Annexure—D2.

4.6 That an order dated 21.06.2005 has been issued by the Central
Board of Excise & Customs by which number of Group-'A’ officers have been
transferred. The name of applicant appears against Sl. No. 78. He has been

transferred from Aizawl! to Kolkata.
Copy of the order dated 21.06.2005 is enclosed

as Annexure — E.



4.7 That the transfer order has been issued to accommodate other
officers on their requests without considering applicant’s case and the said order
of transfer of the applicant has been issued in cbmplete disregard of the policy of
tenure posting in N.E. Region and choice posting. This also ignores the transfer
policy of the CBEC, 2005. The applicant has been transferred with non-
application of mind. This has been done as a routine exercise of power, and
without considering the relevant facts, and the option of the applicant.

4.8 That the said order dated 21.06.2005 has been issued mechanically

even ignoring the instruction and enunciated policy as laid down in Para 2.1(g) of
the said Transfer Policy, which mandates that Annual Transfer orders shall be
normally issued by 30" April and, in any case not later than 31 May of the year.

| 4.9 That the youngest son of the applicant is reading in Class XII at

Aizawl ( Pachhunga University College) and is in mid session. The transfer shall
very adversely affect the education of the child. He has Mizo as a Major Indian

Language.

4.10 That the impugned order of transfer of the applicant dated.

21.06.2005 -has not been issued in public interest nor there is any ‘reasonable

administrative ground.

4.11 That the manner in which the order dated 21.06.2005 has been
issued does not appear to be as per Policy and Procedure of the Transfer Policy,
2005. The order is not transparent as to that the orders are issued as per
recommendation of the Board/Placement Committee.  The applicant has
reasonable apprehension that the same has not been placed before the

Placement Committee.
4,12 That the applicant has not yet been released from present post. |
4.13 That this Hon’ble Tribunal in a number of cases has disposed of

Original Applications involving similar question of fact and law with individual fact

differences.

ZQUMW
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e.g: 0.A. No. 127/2005 ( Smt. K.M. Das Vs. Union of India & others )

5.1

5.2

53

5.4

5.5

5.6

5.7

5.8

5.9

0.A. No. 129, 130, 131 & 136 of 2005 ( Shri G. Das, & others Vs UOI & ors )
0.A. No. 142/2005 ( Mr. G.Panmei Vs UOI & others )
0.A. No. 144/2005 ( Shri C. Songate Vs UOI & others )

Copies of the Orders in O.A. No. 127, 129, 130,
131, 136, 142 & 144 of 2005, dated
13.06.2005, 14.06.2005, 15.06.2005 are
enclosed as Annexure = F, G, H, ... and

T respectively.

Grounds For Relief with Legal Provisions.

For that the applicant’s transfer from Aizawl shall very adversely
affect the education of his son. |

For that the order of Transfer shall cause much hardship towards
the health and treatment of his wife.

For that the applicant has been denied the benefit of choice station

posting after working in N.E. Region.

For that the order of transfer posting'of the applicant has been

made without application of mind.

For that the transfer order is not in public interest nor in any

reasonable administrative ground.

For that the Transfer Order has been issued in June, 2005 violating
the mandate of the Transfer Policy. -

For that the order of transfer is whimsical and arbitrary and offends
Articles 14 and 16 of the Constitution of India.

For that the order of transfer of the applicant is not just and fair.

For that in any event of the matter the applicant is entitled to the
relief prayed for.

=

-

E



8.1

8.2

8.3

1

Details of the remedies exhausted

The applicant declares that there is no other efficacious remedies
under any Rule and this Hon'ble Tribunal is the only forum to

adjudicate the subject matter.

Matters not previously filed or pending with any other

court.

The applicant declares that he has not filed any case on the subject

matter before any court, forum or any other institution.

Relief Sought For

Under the above facts and circumstances the applicant prays for

the following reliefs:

The order of transfer of the applicant by order dated 21.06.2005
SI.No. 78 be set aside and quashed / modified.

The applicant be allowed to continue in office at Aizawl atleast upto
31% Mrach 2006.

Any other relief/reliefs the Hon’ble Tribunal may deem fit and

proper.

The above reliefs are prayed for on the grounds stated in para 5 as

above.

Interim Relief :

During the pendency of this application the applicant prays for the
following interim reliefs:

~

v

\)

é
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9.1

9.2

10.

11.

12.

The order dated 21-06-2005, SI. No. 78 of the transfer of the
applicant be stayed/suspended and he be allowed to continue in
his present place of posting upto 31/03/2006.

Any other relief/reliefs the Hon'ble Tribunal may ’deem‘ fit and
proper.
The above interim reliefs are prayed for on the grounds stated in

para 5 above.

This application is filed through the Advocate.

- Particulars of the Postal Order:

i)  IPO No. 206 J2381¢

i)  Date of Issue. | [ 0% 269
iiiy  Issued From G0, Gwd |
| G.p.6 , bunabely

iv)  Payable at

List of Enclosures: As per Index

L;,!/Woﬂ—’-g _
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Verification

I, L.S. Vanchhawng, son of (Late) Laltuma Vanchhawng, aged 53
years, 7 months, resident of Aizawl, do hereby verify that the statements made

| in paragraphs 1, 4, 6 to 12 are true to my knowledge and statements in para 2,

3 and 5 are true to my legal advice and that I have not suppressed any material

fact.

And I sign this verification on this 24™ day of June, 2005 at

Guwahati.

LﬁyW .

(L. S. VANCHHAWNG )

%
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1 ~ Concessions when posted to

| | .- North-Eastern Region, etc. -
1l S [Swamy's —FR & SR, Part- I

I Certain " special concessions and servics benefits are admissible to

’ .- officers transferred to the North-Eastern Region and Union. Territories listed -

- below.and to.officers posted to North-Eastern Council when they are stationed

in the Noith/Eastern Region. These concessions aré also admissible to those
. on deputation to State Governments of Manipur and Tripura.
' 1. Assam o 6. Anumachal Pradesh
2. Meghalaya o 7. Mizoram . = |
) 3. Manipur, 8. Andaman and Nicobar Islands
4, Nagaland , : .9, Lakshadweep (L & M) Islands
5. Tripura - 100 Sikkimo
, 1. T.A.and Joiniig Time .
{= (6) On'first appointment.—For journeys to take up initial appointment,
): ‘ T.A. will be @dmissible to the Government servant ‘and his family for the total
| - distance as below— PR o T
For joumey by rail -~ . * " .. Second Class fare.
~ For journey byroad |~ .. Ordinary bus fare.
Fot journey to take up appointment '
fare. as above for journey

within mainland up to the
port of embarkation. :

N () On transfer.—If the family does not accompany the Government ser-
- vant, he will be paid T.A. on tour for self only for the transit period and will be
; permitted to_ carry personal effects up to !rd of his entitlement at Government -
' cost; or can’ have the cash equivalent og carrying 4rd of his entitlement or the
* difference in weight of the personal effects he is actuatly carrying and yrd of his
entitlement, ds thé case may be, in lieu of the cost of transportation of baggage.
Composite Transfer Grant will be admissible in any case. ' :
If the family accompanies him, he can draw the existing T.A., including
the cost of transporting ‘personal effects to his maximum entitlement irrespec-
tive of the actual weight carried.

|
|
!
in A & NL-& M Islands .. ~ "Free sea passage plus ‘rail/bus




N
‘l“

e
—t

— iR

T

- from leave.

CONCESSIONS: WHEN POSTED To-N.

- These provisions apply also for the re

' in the’
.One station to-another within the region.

E:REGION, ETC. . | 2g3
y : € return jbui’ney on transfer back from
the North-Easterh Region/Union Territory. S
" This concession'is admissible only in cases of transfer from a station out- .
side, to-a station N-E. Region' and vice versa, It i not applicable from

"(c)' Road. i;iﬂgqge for. transpdrtaﬂon.of personal effects,— Higher rate
of allowance a3 for ‘A’ class cities, limited to the actual expenditure, will be
‘admissible to all Government servants for transportation of petsonal effects on

Dansfer between two - different stations in' the North-Eastern -Region/Union
‘Territory. not connected by rail irrespective of the fact whether they are having

All ;ndia transfer liability or not,

- (d). 'J@_)‘ihihﬁ ‘time  while px_'cheding -on/retui'nlng" from leave,—

Government - servants proceeding on leave from the place of posting in the

follows:—

- Region toa’ Place ‘outside the Region are entitled for the joining time as

(a) If»thg ph_ce pf;vo.rting in the Reéion'z.'s nota remote Ioéalit}:.—

NGO ',Whenfthe'jo'umey time between
' “the place of posting‘dnd the place
- outside the{iRegion is 2 days or less.
(#) “When the journey time referred to
' in (7). above is more than 2 days.
(8) Ifthe place of posting in the Regi
() Period of ttavel fromithe remmote *
L locality to the sp'e;iiﬁcd station;:‘._
() Period of travel from the
* specified station to aplace _
_ outside the Region, ~ :
- This concession is also admissible when the

No joining time is
admissible,

Journey time in excess -
of 2 days is allowed as

- . Joining time,
on is a remote locality.— -

Journey time as prescribed

- is allowed as free joining »

time, . S ,
Journey time in excess of
2 days is allowed as
additional joining time,
Government. servants return

2. Leéave Travel Concessiop .

(@) Government servant ’wh’ob'lveé'vé’s his family behind and doés not avail .

transfer T.A. for the family will have the option to choose—

. Either: The existing LTC to Homé Town once in: a-block of two

calendar years;
. Or’ - The .concession for himself once

- posting 'to his Home “Town 'or place. where the family js

a year from the station of

- residing, and in addition concession for the family (restricted.to
the spouse and-two dependent children only) also to travel once
a year from the place-of residence to the employee’s station of

posting,

\
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284 : -SWAMY’S HANDBOOK — 2004

(b) In addition, Government servants and families posted .in the Region
will be entitled to LTC on two additional occasions during their entire service
career as.*‘Emergency Passage Concession’’ and intended to enable them-and
families (spouse and two dependént children) to travel to their Home Town or
station of posting in an emergency.. These additional passages will be
admissible by the entitled mode and class of travel as for normal LTC.

(¢) Travel by ar.— Officers dréwing:pay.o.f» Rs. 13,50'(') and above and

thieir families (spousé and two.dependent children — up to 18 years for boys

and 24 years for- girls)- may perform the above LTC journeys by air as
below— ' - R : o .

) Officerspostedin |- . Beﬁcen st;addns
(®  North-Eastern Region - Imphal/Silchar/Agartala/ |

S e . Aizwal/ Lilabari and Kolkata
(i) ~ Andamanand Nicobar Islands | Port Blair and Kolkata/

o .| Chennai- ,
(i) » Lakshadwee}:" ) Kavaratti and Kochi.
: ... 3Tenure |
(d) Fixed Tenure— ‘
() . Forstaff with service-of 10 years orless ~ * Three years

(i)  For staff with more than 10 years of service ~ Two years .

Period of leave, training, etc., in excess of 15 days per year will be
excluded in counting the tenure périod. However, the period may be extended
in exceptional cases'in exigencies of public service or when the employee
concerned is prepared to stay longer. Deputation allowance will be admissible
during the extended period also. * - -

(b) Station of choice on completion of tenure.— On.completion of the
fixed tenure, officers miay be considered for posting to a station of their choice
as far as possible. o ' . '

4. Weightage for promotion, etc.
(a) Eligible officers shall be given due recognition in the matter of—
() promotion in cadre posts; '
(if) -deputation to Central tenure posts; and.
(iif) courses of training abroad. o
_(b) The general fequirement of at least three years’ service in a cadre post

. between two Central tenure deputations may be relaxed to two years in cases

of meritorious service. _ . A A
(c) Entry in CR.—A specific entry shall be made in the CR of all

-employees who render full tenure of service.
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CONCESSIONS WHEN POSTED TO N-E REGION, ETC. 285

5. Children’s Education Allowance/Hostel Subsidy

If the children do not accompany. the employee, CEA will be admissible
up to class XII to children studying at the last station of posting or any other
station where they reside. If such children are put in hostels, Hostel Subsidy
will be admissible without other restrictions. The concession is admissible to
the officials transferred from one place to another within the North-Eastem
Region also. R o

6. Benefit of Two HRAs.

Central Government employees posted to the specified States/Union
Territories from outside the N-E Region who are keeping their families in
rented houses or in their own houses at the last place of posting outside the
N-E Region, will be entitled to HRA admissible to them at the old station, and
also at the rates admissible ‘at the new place of posting: in case they live in
hired private accommodation irrespective of whether they have claimed trans-
fer T.A. for family or not subject to the condition that hired private accommo-
dation or owned house at.the. last station. of posting is put to bona fide use of
the mémbers of the family. These concessions are admissible also to those

posted to Andaman z}nd Nicobar Islands and Lakshadweep.
' Those employees who have not been posted to the N-E Region from
outside the N-E Region are not entitled to this benefit.”

" 7. Retention of Quarters/Telephone -

(@) Government accommodation.—The facility of retention of Govern-
ment accommodation will continue to be available. Licence Fee will be
charged at normal rates whether the accommodation retained is the entitled
type or below the entitled type. The facility of retention will be admissible for
three years-beyond the normal permissible period of reterition.

(6) Residential telephone in the last station.—Residential telephone at
the last station’ will-be allowed to be retained on the condition that the rental
and all ‘other charges- are paid by the officer concemed.~—Appendix-9. '

8. Special Allowances

. (a) Special Comb:ensatory (Remote Locality) Allowance.— Pleaée see
Section 6. ‘ -

(b) Special (Duty) Allowance/Island Special Allowance.—Employees
who have All India Transfer Liability: on posting to (i) any station in the
North-Eastern Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram. will be granted
Special (Duty) Allowance, and (i/) any station in the Island Territories of:
Andaman, Nicobar and Lakshadweep will be granted ‘Island Special
Allowance. (For rates and conditions governing the grant of these allowances
see under ‘Compensatory Allowadnces’ in Section 6). - -
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APPENDIX -9
INCENTIVES FOR _SERVING IN REMOTE AREAS
: [ G.L, M.F., Q.M. No. 20014/3/83-E, IV, dated the 14th December, 1083, rcad with Q.M.
Nu. 20014/3/83-E. {V, dated the 30th March, 1984, 27th July, 1984, G.I, M.E. U.O. No. 3943-1.
IV/B4, dated the 17Th October, 1984, O.M. No. F. 20014/3/83-E. 1V, datea the 315t January,
1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated the 1st April, 1986, O.M. Nbo.
20014/3/83-E. 1V, daied the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 1) '13), dated the

Lith May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-. IV/E. 11 (B),
dated the 15t December, 1988 and O.M. No. 11 (2)/97-E. I (B), dated the 22nd July, 1998, ]

I
Allowances .and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E.Council, when they are stationed in the N-E Region

and to the civilian Central Government employees including officers of All
India Services posted to Sikkim. '

(i) Tenure of posting/deputation:

- There will be a fixed tenure of posting 3 years at a time for officets with
service of 10 years or less and of 2 years at a time for officers with more than
L0 years of service. Periods of l¢ave, training, ctc., in cxcess of 15 days per
year will-be excluded.in counting the tenure period '2r rd years. Officers, on
completion of the {ixed tenure of service mentioned above may be considered
for posting to a station of their ¢hoice as far as possible.

The period of deputation: of*the Central Government-eraplov<es to the
States/Union. Territeries of the Nortli-Eastern Region, wili genesz by be for 3
years which can be extended in exeeptional cases in exigencies of public ser-
viee as well as when the employee concerned is.prepared to stay longer. The
admissible deputation allowance will also continue to be paid during the

- period of deputation so extended.

mention in Confidential Reports: ,

Satis.fact'ory performance of duties for the prescribed tenure in the North-
Last shall be given due recognitionin the case of cligible officers in the mattex
of— S A R

‘(i—z’)"j Wéighmge_ for Cémﬁ.ﬁ'l‘dépu{‘ation/training abroad and special

" (a) promotioh in cadre posts;
(b) deputation to Central tenure posts; and
(¢) courses of training abroad.’

" T - .Aﬂﬂ,%m 3
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- The genceral requirement of at Icast three years service in a cadre post be-
tween two Central tenure deputations may also be 1elaxed (o (wo years in de-
serving cases of meritorious service in the North-East.

A specific entry shall be made in the CR of all eniployces who rendered
a full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of

promotion in the cadre posts, deputation to Central tenure post and courscs of
training abroad.

(if)) Special (Duty) Allewance:

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 f, % of basic
pay on posting to any station in the North-Dastern Region. Special (Duty)
Allowance will be in addition to any special pay and/or deputation (duty)
allowance already being drawn without any c=dingg on its quantum. The con-
dition that the aggregate of the Special (Dity) Allowance plus Special
Pay/Deputation (Duty) Allowance, if any, wili not cxceed Rs. 1,000 per
month shall also be dispensed with from 1-8-10)7. Special Allowances like
Special Compensatory (Remote Locality) Atlowance, Construction Allow-
ance and Project.Allowance will be drawn separatcly.

The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise cligible for the grant of Special (Duty) Allow-

ance under this para. and are cxempted from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance,

NOTE 1.— Special duty allowunce will not be admissible during periods
of leave/training beyond 15 days at a time and beyond 30 days in a year. The
allowance is also not admissible during suspension and joining timc.

NOTE 2. — Central Government civilian employces, having ‘Al India
Transfer Liability’. on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-

cial Allowance’ in lieu of ‘Spccial (Duty) Allowance’. See Orders in Scetion
V of this Appendix. :

(iv) Special Compensatory Allowance:

The recommendations of the Fifih Pay Commission i)
by the Government and Special Compensatc
have been made effective from 1-8-1997.

ave been accepted
ry Allowance at the revised rates

For orders regarding current rates of S,:>cial C ompensatory
allowance—Sce Part V of this Compilarion - HRA and CCA

(v) Travelling Allowance on first appointiment:

In relaxation of the present rules (SR 105) that travelling allowance is not
admissible for journeys undertaken in connection with initial appointment, in
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TTYTRANSFER POLICY - CBEC

2005

T mNS‘FER/ PLACEMFNT POLICY FOR GROUP 'A' OFFICERS OF
uHC Ii}!DIAh REVENUE SERVICE (C & CE)

e

INTRUDUCTION

- 1 1 The M!mstw'of\Hn nce has taken major Initiatives for tax
o vteform.,, lncludlng reform of tax administration with an
v "‘emphasw an' reducing Inter-face between the tax payers
and admlnistration imparting greater transparency and
mmanlng discretion sa as to ensure efficiency and
re.cogniuon of mem and honesty.

? 1.2 The successful implemcntatzon of tax reforms depends on
' pf ghe delnvery system, A significant
:contl |butor to’thc ‘effectiveness of the administrative
machinery ls_a' credlb!e human resource development policy,
_ which offers opportumtles for excellence and career
: advancement through a proper placement strategy.

The ex!st'ng placement pollcy has been m pmcc rur over a

~ ~dndins,

te"nurei.of'stay in dlfferent classes of statlon has been

~e) Alivposts-have been categonzed as ﬁeld and non-field

: ‘{!l‘,‘l
’4'5-: .

,deolmg with dxﬁ’erent types of

"-AH annual trans,fer orders shall be normally issued- by

-30th Aprsl and; in any.case, not later than 315t May of
. .Lhe. yean

http://www.taxindiabnlinc.com/RCZ/subCatDcsc.p}'m3?su‘oCalDisp__1'd~'=70&f'1lcnamcr-... 6/11/2005
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2.2 A correct and complete database is a sine qu

N
W

)

(LT TV

_ [é,_.

a non for
operationallsing the Placement Policy. CBEC shall ensure
that the database containing the profiles of all Group 'A'
officers is regularly updated.

All grievances arising out of the irmplementation of This
Transfer Policy shall be addressed in accordance with the
guldelines Issued by the Department of Personnel &
Training, only after the officer has joined his new
assignment.

2.4 This Transfer Policy shall not be applicable to the transfer of

Chief Commissioners /Olrectors General,

3.0 THE BOARD/ PLACEMEMT COMMITTEE:

hllp://wwv;/.taxindiaonlinp.com/RCZ/subCatDcsophp3?f.:ul:)C:.uI)i.‘;p_._l(,l-‘:’TO& filenames=_.  6/11/2005

3.1 The.Board.will.recommend proposals for pasting of Chiaf

(&Y

Commilssloners /Directors General and Commissioners for
approval.of.the .Government f.e. Finance Minister through
Revenue Secretary and Minister of State (Revenue). Joint

. Secre_tgm,l(Administration), CBEC will serve as Secretary to
the. Board.for this purposa. '

2" The Pl,a.cemént.Committee will be the final authority for

transfer of officers below the. rank of Commissioncr,

- provided the case falls within the purview the existing

"guidelines. After the proposals are drawn up and approved

- itby the Board, the Chairman.shall consult MOS (R) before

;‘gi.v.-ing:effect.to,.the_.ann,ua,l»transfers proposals. Approval of
; the:Government will be required in case a deviation from

«the existing guidelines has to be made,

3.3 {The Placement Committee shall consist of the foilowing:

3.4

4.1

«a) . Chairman;

H

b)Y  Member (Personnel and Vigilance);

€)  One Member of CBEC to be nominated, In rotation, by
the Chairman of the Board for a period of six months;
and '

d). Joint Secretary (Admn.) posted in CBEC as its Memboer-
Secretary

The minutes of the meeting of the Board/Placemaent
Committee shall be drawn up and approved by all Members

within 24 hours in a meeting (not by circulation). These

- must be approved by the competent authority within thirty )

days. :

L. 4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT'LEVELS

In case of Commissioners and Chjef Commissioners/
Directors Géneral, the Board will recommend both the
station of posting afdghe specific charge.

Qf§i¢ﬁ;§y;tze.lh9\f;)atln_e;z,t§anls,g}Qf,Co.m_rnissioner.will be placed at
the disposal.ofithe.Chief Com missioner/ Director General
concerned, for further deployment. While considering the

. officers for further deployment, the Chief

(i
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Commlss:oner/Dsrector General shall keep in mind the old
cycle of. postlng of the sald officer considering which Board
ag’ laced*that ofﬂcer at their disposal.

R N i LN T o

; 4 3 The normal pr%ctlce [s transfer on promotion. In individual
" Wrvcages this'may give rise to hardship. Hence, this may be
declded by the Board/Placement Committee. For thls
‘PUrpose,the grant.c of.Senior Time-Scale/Non Functional”
Sﬁ;ction,Grad_e_shall not.be treated as promotion.

T erlp tyiee .l

' 4 4. Dtrectly recruited /ﬂnewly promoted Group 'A’ officers shall

"~ .be given: lntenslve training in accountancy for a period of 2-
By months’durmg the ‘period of probation / upon promotion.
Upon’ completnon of training, directly recruited officers shall
be normally posted.to a class 'A' station, whereas the
ofﬂcers,,,pron)oted from.Group 'B' to Group 'A’ shall, on
promaotionabe;transferred-out of the station in which they
weregpzeyjouslytworldng,~unless the balance service is less
thanﬂthreﬁxyears Further, in view of the sensitive nature of
7 the job, 'Appralscrs, on or after promotion to the post of

“ | “Assistant:Commissioner, will not continue to remain posted
. 'In.the Commisslonerate which exercised jurisdiction over
*the Customs House on whose cadre they were originally
-*borne.’ -

4.5 As far as. possnble,‘ an officer shall spend the first nine years
“of his service on field posts. All posts in the
L Commlsslonerates of Customs, Central Excise, Scrvice Tax
o and the Directorates of Revenue Intelligence and Central

i 'department or sent on.a deputation, and should be given
exposure fin; Central ‘Excise, Service Tax and Customs "
branches, as ‘far as'possible. After completing six years of

: '-servlce, ‘an ofﬂccr may be posted to the Board as an Under
Secretary.

ns" .:-;-n L P4

4 6 As far s:possmle the senior most officer may be posted as

i

‘the Executlve Commissioner. However, once posted, a

commlssloner will pot be moved out of the executive charge
erely.
‘hltherto \ u’nior non executive Commissloner at that station.

adequate experience in Service Tax branch wnH also be
,ensured;as far as possible. Thig shall.be done after the
'AnnuaLIransfers shave:been- effected. At stations where

here are separate Chief Commissioners of Central Excise

i adil

and Customs, a commlttee of all such Chief Commissioners
_.hall collectlvely decide on the rotation between the two
branches at that station At other.stations, local. rotation.will

‘5 e £

be. QQngaaQLQJyﬂ,byrthe Chief Commissjoners.who exercise

By TN
controliové _the oSt ocated at that station.
mﬂgtm WI me.»_ ‘la-:w».-._.v

'Jqﬁg'

5. 0 CLASSIFICATION OF STAT,IONS FIXATION OF TENURES OF
POSTING AND OTATION BETWEEN THEM

ERSIEHAWE N A 002 ety T v

Page 3 of 10
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The various stations where Group ‘A officers May he
Pasied have bean Categorized 45 Class 'A', Class 'g' and
Clazs ¢ {Annexyre E-IIT]. Such Categorization s based
on the twin Criteria of revenye ollection ang the number
ol Commissioner level posts at a station. .

R 4
e o .

5.2 The categor‘izatlon ofsta.tions rndy be changed by the
' Board with the approval of the Government.

, 53 The Staiéé lntho country have been divided Into 4 areas
viz, East, West, t\,{_or;h and South [Annexure-IV]. An

e ld.vears (herelnafter referred to as a cycle) during hjs
- entire tenure up to ang including the rank of Commissioner
Q,‘_f;\;)g\l{‘t_]_jggg,t‘gﬂyhge:‘i_n»an,_.‘,A!*.station shall be for 4 maximum of
B.years. The tenure shal Not be less than four years 1 a
Class ' station and not.less than two years in a Class '¢
Statlon. The maximum tota| tenure of an office, in all Class
‘A’ stations during his Service upto ang including the rank
_ of Commjgsibner shall be 16 years. The tenure of posting
in Cust_b'z‘n‘sOye'rseas Intelligence Network shall not exceed
till‘:ee'x.e.,aj'_s. A'stay of more than nine months in a station
: (tofbe"(;omque_d as on 31% Decemper of the previoys
- year) will be treateq as a complete year, anq the length of
" the period of stay shajl be counted from the date of
Jjoining, «Am,-spfﬁicers»postedoimC’iass-'A'-ﬂ or'B' station can opt
zg&m;},’«teatom.e-.~lp.wemategon:y..astation‘ after he has com pleted
al.least,! Jﬁdﬁ,{.ﬁ;ﬁtenure.avin»ztt)at:-station.

lasses of stations, After completing one cycle of posting,
‘ the’qfﬂcer'shau be movegd to-another area. Further, as far
- as Possible, an officer shall serve in at least twg areas of
the g:ountry.viz:-North, South, East, and West, during his
career upto ang Including the rank of Commlssioner.

CLoemE ,'i".f : P .
54" An officar shalf be rotateq Lelween the three different
C

It may be clarified that an officer can be Posted from g

Yav

E : Ql.a§§,.h_;AJ«zzsta,t{ong(t,ip::.a«.»Class.ﬁ:,B;,o::,.Class, -C'.station (not

§ provided that if he hag been posted in that area carlicr, g
i minimum period of J Years should have elapsed pefore he
i can be posteqd again to the same area (called cooling off

. s

5.5 Al Postings in the Board and deputation to technical posts
; ~in the-Departmeqt; of Revenuye, Central Economic -
E A 'Intel'tlgence'@urggu (CEIB), Enforcement Directorate,

i ' Authority for'Ad\'/qnce Rulings (AAR), Competent >

.. Authoritjeg (CAs); Appellate Tribunal for Forfeited Property

; A (ATFp), Customs;, Excise and Service Tax Tribunal
’ : (CESTAT) and Settlement Commission shall not couynt
s towards Calculation of stay‘at a particular Station/arca byt

P may.cbe;so.tggg_q.t;ed,éa,t,;n,e.;g_p,gggﬂgg_thgquﬁcer. However,

: an officer who'has been on'deputation to any one of the

aforesaid bodies shall not 'Ordlnarily be considered for

'another deputation to any of the aforesald organizations,

When an officer applies for"cltgar_ance for a posting on
, _'dep'utatipn;»‘his;:ip:jeyim{S‘ history ‘of pestings wil be
it : 'tjbnsicléred_ While giving cadre clearance. An officer shall
v in e’ ffn_s;fe.z/-‘reid out of the station in which he wag

invariably be'tr

http://‘,vw-.v.?axindiaonline.com/RCZ/subCatDesc. Php32subCy tDisp 1d=70& 1 lename=. ¢/ 172005
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on deputation on his return.

5.6 " In order to encourage officers to seek postings in Class 'C'
station, the Government shall sanction:

a)  Atleast one vehicle for office use in every Class 'C
statlon lrrespiective of the level of the officer heading
the office; and

‘ b) 100 per cent housing facilities atthe Officer lavel to
h the extent possible.

€) The starting point for.computing the stay in Class ‘A",

'‘B' or 'C' station shall be the date of joining at the
station,

b.
N

Joint.Secretary (Admn.) posted in CBEC as its Member-
Secretarys

5.8 The.officers after. completing their tenure in North Fastern

: Reglon (Assam, Sikkim, Meghalaya, Mizoram, Manipur,
Nagaland,"/\runachal Pradesh and Tripura), Jammu and
Kashmir, NACEN and Its RTIs and Vigilance Directorate and
CESTAT;A\;ivm:g‘g};,.‘p_refgrenceﬂin..posting Lo stations of thei

£hoice, = ,
5.9 When a certaln number of officers are due for moving out
‘ of & station to a new station or by local rotation to new
postings In'the same station for the reason of having
~completed thelr.tenure, but cannot be s0 moved due to

inadequate number of vacancics avallable, the officer who
- has.served.for,longer.periods. will be moved.first,

510The statlon dfihe posting will be taken as the actual place
o '~e:where=an’{jp'fflg:'er-ls posted-and not head quarters of
#Commissionerate/ Directorate to which the officer is

6.0 CAVEGORISATION OF POSTS INTO SENSITIVE AND NON-

 SENSITIV

6.2 Ordinarily;gh
" betwotolty

7.0 POSTINGS IN CIRECTORATES OF REVENUE INTELLIGENCE,
CENTRAL EXCISE INTELLIGENCE, VIGILANCE AND SYSTEMS (CEZC)

7.1 In the Directorates of Revenue Intelligence, Central Excise

' Intelligence; Vigilance and Systems, the respective Director
General wil] propose a panel of names for the consideration
of the Board/Placement Committee. Individual officers will
be selected;by the Board/Placement Committee, which will
also indicate their station of posting.

7.2 The maximum length of tenure in the Directorates of
- Revenue Inteiligence, Central Excise Intelligence and
Vigilance will be three years, subject to the condition that

http:/www taxindiaonline.com/RC2/5ubCatDesc. php37subCatDisp 1d=70& lename:=. |
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}g ) " no officer shall spend more than six years in these
ﬁ Directorates during his entire service career.
; :

¥ 8.0 POGSTING CN CGMPAS IONATE GROUNDS

8 1 In case an officer seeks a postmg to a particular station on
medical grounds the Board/Placement Committee is
) empowered to'take a decision on his plea. However, if
, -required, the Board/Placement Committee may refer the
: case to a: Medlcal Board,

8.2 gqgcasea«ofg-workmg .couples, If the spouse of an officer is

- working  outside the Department, posting in the same
station may be allowed subject to the Instructions issued by
the Depar‘cment of Personnel &Trammg on this issue,

- 8,37 In ca ‘e ‘Where’the spouse is also an officer of the
R Department,xboth the officers should be posted to the same
_station; if they are otherwise eligible, provided that, jointly,
-they do not occupy more than 50 per cent of the posts in
that station

'~" ;\\.-..

9 1 ;-Notwithstandlng anything contained in this policy,
Go_vernment may, if necessary in publuc interest, transfer or

9.2 A_n ofﬂcer agamst whom'the CVC has recommended

£ qitiation of.vigilance.proceedings, should not normally be
pbsted or remain posted at the station where the causc of

. -the vigllance proceedmgs originated. He shall also not be
posted on.a/sensitive' charge. This restriction will remain in
operatlor}“ ll such tame the vngulance matter is not closed.

T ) G

10.0 AVAILMENT OF EA’RNED OR STUDY LEAVE AFTER ISSUANCE OF
TRANSFER ORDERS -

An ofiicar under ordars of transfar shall be granted Earned Leave or Study Leave only after he has

joined his new place of posting. The perlod sperit on Earned Leave or Study Leave wlll not count
i towards computation of tanure in that statlon or ‘cooling off period. Officars who proceed on Earnad
lLeave or study laave without completing the minimum tenure prescribed for the station/area wlll have
_ to rejuln the samo station for complating tha prascribad tonure, In other casas the Board/Placemant
- . Committao will daclde thalr postlno after they réjoin on complation of tha Earned leave/Study leave.

1

Annexure-X
‘ CLASS 'A' STATIONS

. Mumbal (including Thane and Belapur)

. Delhi (including Faridabad, Gurgaon NOIDA and Ghaziabad),
. Chennal

. Koikata

. Banhgalore

. Hyderabad ..~ i
. Al posts in the Customf‘

SR

NoOUT AW

ygcseas Inte-lll(';e'nce Network (COIN)
Annexure-II
CLASS 'B' STATIONS

hup://www‘taxindiaonlinc.com/RQZ/subCatDcsc,php3?subCa1Disp_ld=70&ﬁlcnamc2... 6/11/2005
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STATION

S.VNO.
1. |AHMEDABAD

ALLHABAD

MANGALORE

jcocHIN

BHUBANESHWAR

INDORE

RAIPUR &

" |TRICHY. i+

{MEERUT -

. |VIZAG

. {JAIPUR S

. [CHANDIGARH (INCLUDING JALLANDHAR)

U |PAFNAT v e

LUCKNOW s ’

15| KANPUR

16. |RAIGARH .

- 1704 |PUNEFS <

- 1|/ 18:E5|VADODARA ~ -
‘ '_.xzw-;1-9§:._;§“-?. GOA s -

15208 ISURAT A, Y

§ | 2L ER JAMNAGAR™ - o0

P} #2285 | KANDUA a5 i

235 [LUDHIANAT
2477 |NAGPUR ©
2507 |NASIKE. "

26, {RANCHI

27. {RAJKOT @i - - o

wl@iNjajulsjw|n

b b
- O

[
N

[
W

[y
bl

Annexure-III

" CLASS 'C' STATIONS ANNEXURE-IV .

.l 5 , STATION
{AMRITSAR - ' :

L Bl [

| AURANGABAD

| 3. |BELGAUM - -
4. |BHAVNAGAR
5. |BHOPAL

! 6. |BOLPUR o
7. |cALICUT

http://www taxindiaonline.com/RC2/subCatDese, php3 2subCatisp_Ld=70& filename=...  6/11/2005
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8. {COIMBATORE
9. IDAMAN ...,
‘10, {DIBRUGARH
117 |GUNTUR ="
12, {GUWAHATI .
13.° |GWALIOR %t -
14. -{HALDIA -
15. |HAZARIBAGH
16. |JAMMU 8 KASHMIR
17." {JAMSHEDPUR
18. |JODHPUR: -

20.. |MYSORE "+,

21 [PUNCHKULA

22. |PONDICHERRY 7
23, [ROHTAK™ " v
24. {SALEM 7 1
25, [SHILIONGY

26, |SILIGURI 7

27. | TRIVANDRUM _

28:° [TIRUNELVELT ¢
29,7 |TIRUPATT |
30, [TUTICORIN =~ 1 7
31, jvAaPL . L T

.+ |REMAINING CITIES(OTHER THAN CLASS ‘A’ AND CLASS
'B' STATIONS) |

<

Annexure-1V

North Zone: Jurisdictional areas of Chief commissioners of Customs & Central
Excise of Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of
J&K, Himachal Pradesh, Punjab, Uttaranchal, U.P, Dethi, Haryana, Rajasthan &
Union Territary of Chandigarh)

.East Zone: Jurisdictional areas of Chief Commissioners of Customs & Central

Excise of Bhubaneshwar, Kolkata, Ranchi, Shillong, Patna (falling in the States
of Bihar, Orissa,-Jharkha nd, West Bengal, Meghalaya, Nagaland, Assam,
Sikkim, Manipur, Mizoram & Union Territory of Andaman & Nicobar).

West Zone: Jurisdictional area of Chief Commissioner of Customs & Central .

Excise of Ahmedabad, Mumbal, Pune, Vadodara, Magpur & Bhopal (falling in
the States: Gujarat, Maharashtra, Goa, Madhya Pradesh, Chhattisgarh &
Union: Territory of Daman & Diu) . .

South Zonev :' J(lriédiétfdnal éi—éa of Chief Commissioner of Customs & Central
Excise of Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore,
Visalchapatnam (falling in the States of Andhra Pradesh, Karnataka, Tamil

ht‘lp://www.taxindiainine.com/RC2/sLibCuLDcsc.php3 ?subCatDisp_ld=70& llename=...  6/11/2005
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Annexure-v

Categorization of posts into sensitive and non-sensitive: The following posts

have been categorized as.sensitive and nontsensitive:

A. Customs Commissionerate

S.Wol

_Group 'A' post

Saction/Branch

Catagory
L. Commissloner 7 Sensitive
¢ |Commr.(Gen.). : Sensitive
! Cofi\mr,(Abpéal's) 7 Non-Sensitive
JCommr.(Adj.) ' B Non-Sensitive
Addl/at, - Preventive Sensitlve
Commp./RC/AD )
s T Y. Legal Non-Sensitive
B Rumlﬁaglng & Intelligence Sensitive
- SIIB Sensitlve
Alr Intelligence Sensitive
Alrport Sensitive
~~ Town Intelligence Sensitive
A‘iIVArpbralrslng Groups Sensitive
Docks/Shed Sensitive
Statistics Non-Sensitive
. Audit Non-Sensitive
\‘ ~ Review Non-Sensitive
~ Tribunal Non-Sensitive
MCD ‘Non-Sensitive

All.other.charges which do
not.dnvolve regular

Non-Sensitive

hitp:/hwww taxindiaonline.com/RC2/subCatDesc.php3?2subCatDisp_Id=70&filename=... 6/11/2005

[ § dealings with the public
B. Central Excise Commissionerate
S.No. Group 'A' post _Section/Branch Categery \
1. Commissioner '~ Sensitive
Commr.(Appeals) Non-Sensitive
Commr.(Adj.) ) Non-Sensitive
Addl./3t. Commr./DC/AD Anti-Evasion Sensitive
Legal & Adjudication Non-Sensltive
- P&V Sensitive
:- - Audit Non-Sensitive
' Divisions Sensitive
Review Non-Sensitive
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RN

7 Téthnical//\udit | WNon-Sensitive
[ ) c Chiéf‘C,c')mmissioner's . Non-Sensitive
' 7 jUnit/Office

.

C. Qii‘é‘ctfgfzétes
S.No. | "Group 'A' post [ Section/Branch Category
All posts In DGRI' 5 ~ Sensltive
All.posts In'DG (V) = L Sensitive

All posts In Central .~ . R '  Sensitive
Bureau of Narcotics ‘ .

All posts in DGCEI C ‘ Sensitive
{All posts In'CDR Office . | =~ .- . _Non-Sensitive
- |All 6theiiDirectorates i Non-Sensitive

oxua#i winie

!mp //www taxmdxaonlme com/RC”/subCatDesc php3?subCavLDisp_ld=70&1‘xlename=.‘. 6/11/2005
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PROFORMA — I

TRANSFER PROFORMA

..’ \-/

1. (@ Name of the Officer = - Shri, Lalsawma Vanchhawng
(b) SLNo.inthe Civil List - 740f2003
(¢) Designation ' Deputy Commissioner
(d) Office in which workmg, and/ Alzawl Customs Division under Customs
Or posted.at present Commissionerate N.E.R., Shillong.
(¢) Date from which postedin
the present Comm’te/Dte 06-07-2001
(f) Date of birth . : 27-12-1951
(g) Name of Home town & State : Aizawl, Mizoram,
2. . History of Posting since entry into the Group ‘A’ IC & CES service in the
preseribed proforma. » '
Sl Post Held Commissionerate Station |  From - To
No.

~
1. | Asst, Commissioner | Calcutta-Il,  Central  Excise | Kolkata | 04-08-1997 | 25-08-2000
‘ Commissionerate
2. | Asst. Commissioner | Agartala Customs Division | Agartala | 10-10-2000 | 29-06-2001
under  Shillong  Customs |- |

Commussionerate
3. | Asst. Commissioner | Aizawl Customs Division under | Aizawi 06-07-2001 | 12-11-2002
Shillong _ Customs
» Commissionerate
4. | Deputy commissioner | Aizawl  Customs  Division, | Aizaw! 13-11-2002 | Till date
Aizawl.
3. If you want posting to a particular station, Atpresent I am not in a position to
Name the five different stations in order opt for any particular station
of preferences and give reasons outside Aizawl as my wife has
undergone two major  surgery
4. If your spouse is employed and you seek recently and is confined to bed.
posting to a particular station or, retention Moreover, on recovery, she is
at the same place, give complete details of advised to undergo another major
such employment, designation of spouse, surgery at Civil Hospital, Aizawl.
pay and whether the job is transferablé or Besides, I have decided to settle
not: down permanently at Aizawl] after

retirement  on  inheritance of
ancestral property, which is under
process, so sometime is required
to complete the same

Miger
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5. Other relevant information, if any - o

Station: . Aizawl . o
Date : 28" April 2005 "

PPN

Controlling Officer’s commenis

Qo3

Ww@

_____

Signature of the Officer

With Designation

The particulars @i_yen in Col: 1 & 2 above are verified and found correct.

¥

e
"
.

Signature of the Officer
With Office Seal
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Dr. ZORAMTHANGA, M.D!, (AIIMS)

@ :2348886(R) | i Sl

Medical Specialist | 221202(0) . 1l
? Civil Hosplital Road, Aizawl Co I'“
‘ AADaie'.-f.;../..‘?.k/....-‘.).éo....g..-:.;..Q, N 5'
| R
L Dr. Zoramthanga, MD, of (inverment (il AN
Hosputal, Aizawl, Mizoram certified that Smti. Vanlalrovi, S
age — 50yrs., W/o. Lalsawma serving in the Customs & o
_. Ce’ntra[ AEXCIS'C Department has undergone 2 (two) Major N
- Operation ey Hystérectomyl. and Vesico - Ureteric . ' -
Anastomosis for Hydronephrosis and she is yet to undergo -~ ¢ | ':
another operation for Gall Stone. R
: et : N
- In view. of the above, I advise her to take complete o
rest and refrain from physical and mental stress for a longer SRR
- time, . ' S
SN
i :: L I b
l | ; | !

. s~ de ,}, ."Rn-’»f.r
.I!- ; ,v-rit.'IISf |
vl H"»‘pi’al . ol

airawl, . : . 'i HEFTER

P |
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F.NOQ. 22013/7/2005-Ad- I
Dated: 21 June 2005,
OFFICE ORDER NO 84/2005

The follov:ing transfers and bosﬂng in the'gr.ade of Deputy Commissioner & Aséf:c’an-t Commissioners of
Customs & Central Excise _ayg;he_r_eby ordered with immediate effect and until fuither orders: -

S.N. | OFFICER'S NAME | PRESENT POSTING POSTED TO
(S/SHRI/MS.) -

| Brabhanjan.Kumar | DGICCE,MUMBAT CX SHILLONG

2 | TSJayachandar: | CHENNAI CX . CX RANCHI

' R T . .
3 | B.V.V.T. Prasad Nalk | BANGALORE X - CX KOLKATA OTHER THAR
, L CL'A" STATION
. . o ) ‘ _.-J
4 Sha_mboo Dayal © .| MUMBAI CX ( ST) CX PUNE

© 5, |Vinayak D..Ganpule”. | MUMBAI-T CUS , CX NAGPUR

p—_—

6 |S. N Ojha DGICCE, DELHI CX LUCKNOW

7| P-Mohan Kumar " 5" | MUMBAI-TII (CUS. PREV ) CX PUNE

8 |V.Udaiyar CHENNAI CX CX COTMBATORE

A

9 [Ninan P. Chandy. MUMBAI-T CUS T CX i HOPAL

T )

2100 fR.Vittal 5 57 | CHENNAI CX _ “CX COIMBATORE
,ylvegp:na.ntha‘n‘ oL S

A 11 TPopulliah CHENNAT CX CX COIMBATORE

o,

12 [ K. Durairgj | CHENNAT CUS, CA COIMBATORE !

13 | T. H. Rac -] CHENNATY CUIS, . - COIMBATORE (SALEM)

14 -Tapan Kumar Das KOLKATA CX L CUS (P) PATNA

.tp://www.taxindiaonlinc.com/RCZ/print*subca[.php?ﬁIcnamc*pila:'a/scnxcx‘vs/’mdcr/cbccorc.fcr‘M‘htm&s‘.. v 2202005
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CX MAGPUR

CX BHUBANESHWAR

CX VADODARA

CCX LUCKHOW

CX SHILLONG

CX VADODARA -

CXVADODARA

TlCX MEERUT

CX SHIILONG

CX KOLEATA OTHER THAN
CLA

CXHAHCH

CCAOIALPUR

CUS. SHLLLONG

CX COMBATORE

CX CHENNAIL OTHER T, . f
CL'A' STATION

<2,

CX MUMBAL 1T

CX COIMBATORE

UM CHENNAT OTHER THARN
Ci'A' STATION

1 CX SHILLONG

CX JAIPUR

“ ;ﬂ;}f:‘;—’“ {3 e "3""",'. Sy kNN :'"'l' "reae LW — m -
. “ahne.com - one stop destination for taxinan & taxpaycr
» ,
13' Haushiram MUMBAL-T X
' Shankarrao Shirsat
16 | 3. N. Das KOLKATA CUS
17 | C. D. Sheuy MUMBAL-11 CX B
18 | L. B. Yadav DG, CELDELH] )
19+ | A. K. Mandal -1I KOLKATA CUS,
20 | Paul Jeremias MUMBAI-I CUS o
Benedict Fernandes
21 | C. P. Vijayadharan MUMBAI-ITT (CUS. PREV.)
ZONE
27 v'| Bikesh Ranjan Deb KOLKATA CX
Roy
25 | Lal Singh-Bist DELHI CUS, T
24 | R K Chakraborty KOLKATA CX o
26 |.Gopi Nath-Dutta KOLKATA CX
26 | JK Paul KOLKATA CX
27 | tiohd. Ali DTE. DATA MGMT (S &l -
' OLD),DELHI
28 K. Kandaswamy CHENNAL CUS )
29 | K. V. Mohan Doss BANGALORE CX o
30 Bertsie Sundaram CHENNAI CX
(Mrs )
31 | Mary Anthony CHENNAIL CX
Maliekal (Mrs )
32 Rajwaran N. Pathak | MUMBAI-11 CUS 20Ol
33 | Shahla Khan (Ms) DELHI CX
34+~| Bholanath Das Gupta | KOLKATA CUS T
35 M. N. Reychoudhary | KOLKATA CX i
36 | Vinod Kumar DELHI CUS o

Y BHUBANESEAR

TCX CHANDIGARH

|

,?\l

Page 2 ol 13
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Meera Mukhopadhyay
(Mrs )
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4 1

MUMBAL-I CUS

;54(

Page 3 0f 13

CX MUMBAT - 11 OTHER |
THAN CLASS 'A' STATION

38 Sheo Shankar Mahli

KOLKATA CUS

CX RANCHI

39 Aditya Kumar
Goswami

MUMBAI-I CX

40 Mihir Ranjan

CX VADODARA

DGR, KOLKATA

41 K.Venkat Ram Reddy

CHENNAI CX

Ca2 M. J. Baburao

MUMBAI-I CX

C MYSORE

43 Rekha Roy (Ms )

MUMBAI-I CX

CX NAGPUR

44 | Anjan Kumar Pandit

KOLKATA CX

CX RANCHI

45 K. M. Nagarajan

DGRI,CHENNAT

46 C S Rajput

DG, CEI,DELHI

47 Nirupam Kar

DG, (VIG.), KOLKATA

.

[ERESTe—

1 CX., CHENNAT

( Pondicherry)
TOXC LUCKNOW

| CXROLKAT A OTHIER TNAN

CLA GIATION

43 Vinod Kumar Mehta

DGRI,DELHI

CX., CHANDIGARH

49 D P. Manjunatha

CHENNAI CX

NACEN , HAZARIBAGH

50 | Parvathi Kailasam
Mrs

CHENNAI CUS,

“CX NAGPUR

51 A R Sathe (Ms.)

NACEN,MUMBAI

C:IAIPUR

52 | AS Uppal

NACEN,MUMBAI

CX. RANCHI

53 . | K. Sridharan

COCHIN CUSTOM HOUSE,

CX COCHTN

54 Jeetesh Nagori

PUNE CX. & CUS,PUNE -

CX AHMEDABAD ('C'

1,PUNE STATION)
55 | E. R. Barreto PUNE CX. & CX VADODARA
CUS,GOA,GOA
56 Tej Kumar Samant DGRI,LUCKNOW CX LUCKNOW

57 K. Sivakumar

VADODARA - 11 CX

CUS AHMEDABAD (C'
STATION)

58 B. A. Khan

PUNE CUS. FUNE

CX NAGPUR 'C' STATION

htip://www taxindiaonline.com/RC2/print_subcat.php?filename=pitara/scrncws order/checorder94d htmés. .
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" 59% | Ashutosh Srivastava | JAIPUR - 1 CX DGCET, LUDHIANA l‘
60 | Man Singh BHOPAL CXINDORE TOX NAGPUR B
61 | Harbir PATNA CUS. PREV. C SHILLONG
62 | 5. L. Ghule PUNE CUS.,PUNE i Tex vAbODARA G T T
STATION
62 | Mohd. Yousaf 1K, MANGALORE Cus.~ 77 CH YISO
64 | Harpal Singh Rawat | JAIPUR - I CX CUS (P) DELHT
65" | Ajit B. Awasthi INDORE CX CX SHILLONG
66 | P.G. Naik SURAT - 11 CX DGICCL:, DELII
. l
67 |T.S. Ayyaswami Pillai | DG, CEI,COIMBATORE CX COCHIN
68.4/| Mohan Chandra DIBRUGARH CX CX KOLKATA
Hazarika _
. et et 220 e s o s e e e e e
69 Sita Ram Sharma C.C.F.,NEEMUCH CXBHOPAL '3 STATION
70 | Manoj Kumar Rajak | KANPUR CX AGRA Cxaweur T
71 | Baslstha Prasad ALLAHABAD CX T O R N FARIDATAD T
VARANASI
72 | Prem Pal Singh ALLAHABAD CX pDGICCE, e T
FAIZABAD
73 Kulwaran Singh BELGAUM CX CX CHENNATI
74 | A. Ashokan MADURAI CX CX CHIENMAI
75 | LR Naik MANGALORE CX CHENNAI
4 CUS.,KARWAR
7776 | Makhan Lal Meena JAIPUR - . NACEN FARIDABAD
Y II,CHITTORGARH
"~ |" 777 | Deepankar Aron MEERUT - I,DEHRADUN DGRI , DELHI
- A& 78 w| Lalsawma SHILLONG (PREV.) CX KOLKATA .
. Vanchhawng LUS. AlZAWL '
79 | Raju Shakthivel VISHAKAPATNAM - CUS. CHENNAL
11, KAKINADA |
80 | 3. S.A. Julius MYSORE CX NACEN BANGALROE
81 | M. Jayareman TUTICORIN CUS. (PREV.) CX CHENNAL

hitp://www taxindiaonline.com/RC2/print_subcat. php?filename = pitara/serncws/orderchecorderdt him&s.. 612272005
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827 | Harendra SHILLONG CX& CUS. CUS. KOLKATA
Suklabaidya SILCHAR
83 | M. K. Saseendran TIRUPATI CX CUS BANGALORE
84 7| P. Tiatemsu Pongener | SHILLONG CUS CX KOLKATA
(PREV.),DIMAPUR
85 | Devendra V. BHAVNAGAR CX CX BHOPAL 'B' STATION
Nagvenkar
86 | Subir Kumar SHILLONG CX. & CUS | CUS.KOLKATA B
Chakraborty
87 Vimal Narayan C. B. N.,GWALIOR CX VADODARA
Shakwar
88v| Sujan Kumar Das DIBRUGARH CX TEZPUR CUS. KOLKATA
89 w/| Sucheta.Sreejesh .SHILLONG (PREV.) CX, KOLKATA
Rout.(Mrs’) LUS. AGARTALA |
90 | Manesh Kumar DG, CEI,JAMSHEDPUR CUS. KOLKATA
91 | Yamunadevl. B. (Ms ) | TUTICORIN CUS. (PREV ) CX CHENNAI
92 | K. K. Kaushik C. B. N.,GWALIOR - CXJAIPUR T
93 [ K. M. Patwari BHOPAL CX, UJJAIN DGICCE, MUMBAI
94 | Vishnu Shanker Gaur | MEERUT - 1I,BAREILLY CX JATPUR
95 | Satya Narayan Lal LUCKNOW CX ,SITAPUR CX MIECROT B
| Das :
96 | Ashok Bharma “AURANGABAD CX | CXVADOPARA
Rayannawar
' 97 | Ram Sagar Ram PATNA CX, GAYA C)U KOLKATA
98 |'S. Padmanabhan NAGPUR CX ,CHADRAPUR oxopune T
e - 99 Kusumia Ugavara BHUBANESHWAR - I (X KOTIKATA
. Prasad BALASORE .
| 100 |V.R. Gyaneshwar | BELGAUM CX, CUS.,BANGALORE
: GULBARGA !
101 | K. Devender Rao BHAVNAGAR CX, B CX VADODARA
, SURENDRANAGAR
102 | Dasari Paul VISHAKAPATNAM - 11 CX IHYDERABAD
: CX, RAJAMUNDRY .
103 | M. ™. Vasava JODHPUR(JAIPUR) CUS. CX DELHI
, (Prev),JAISALMER '
104 | T. M. Waghela JODHPUR(JAIPUR) CUS. CX DELHI o

hltp://\‘vww‘tnxindi:jonlinc.cnm/RC2/pripl_ subcat.php?fifename

pHarasernewys/on

der/checorderd hmdes, .
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| (Prev),BARMER _
105 | Suchir Kumar Mehta | JODHPUR(JATPUR) CUS. CX, LUCKNOW '
' (Prev), SRIGANGANAGAR \
106 | Amar Singh JODHPUR(JAIPUR) CUS. TR, IAIPUR
(Prev),JODHPUR
107 | Yellampalli Krishna | GUNTUR CX.NELLORE CX, HYDERABAD
Kumari (Mrs )
108 | M. N. Das INDORE CX, MALANPUR CX, VADODARA
109 | R. Bhoopalan TIRUPATI CX CX,CHENNMAI
110 | Muljibhai DAMAN(VALSAD) CX, CYX AHMEDABAD
Shankerbhail Parmar | DAMAN
111 | Chandrakant " AHMEDABAD - 111 CXNADODARA
Naginbbhai Patel CX,NADIAD
112 | Hawa Singh Gajraj RAIPUR “CX, BHILAIL CX,VADODARA
113 | Baru Ram ALLAHABAD CX, CX,CHANDIGARH
GORAKHPUR
114 | P.R. Vijayan | CALICUT CX CUS. BANGALORE
' o
115 | Basaprabhu Tippanna | GUNTUR CX,ELURU CX MYSORE
| Vibhute .
116+ Anwar:Hussain SHILLONG CX CUS KOLKATA
117 | Sohan Singh MEERUT CX | CXCHANDIGARIT, 7]
118 | Narinder Singh Walia JODHPUR(JAIPUR) CUS. CX CHANDIGARH
(Prev),JODHPUR
119 | Uday Bhaskar Rakhe | JAMSHEDPUR CX CUS KOLKATA
120 | Sanjay Kumar Sinha | NACEN, HAZARIBAGI] CUS DELHI
121 | P. M. Mohiyuddin WEST BENGAL CUS. CX RANCHI
1227 Sabyasachi Paul JAMSHEDPUR CX DGCEI, SHILLONG
‘| 123 | V. Sree Nivasan COIMBATORE CX CUS CHENNAI
| 124 | Madhao Bhonduji AURANGABAD CX CX VADODARA
o Kowey
125 | Pema T Shering Lama | SILIGURI CX CUS.(P), PATRA )
126 Piyushkumar BHAVNAGAR CX DGRI, MUMBA]
Gordhandas Shah '

bevordar 9 himd&es

62008
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[ 127«/[ 1. H. Khan | PUNE CUS. RATRAGIR] [ CXVAGODARA
128 | N. B. Deshmukh JAMNAGAR CUS. CX VADODARA
(PREV.),BHAVNAGAR
129 |'S. 5. Sathiakumar | TIRUPATI CUS CHENNAI
CCX,CUDDAPAH
130 | G. C. Murmu BOLPUR CX | CUS KOLKATA
131 | A. Felix Micheal RAIKOT CX,BHU) CX VADODARA
Amalraj . ;
132 | Anil Kumar Sahay RANCHI CX, CX KOLKATA
HAZARIBAGH
133 | viral Dutt Choudhary | C.C.F. GWALIOR - CUNAGPUR T
134 | Lukalapu HALDIA X CUS KOLKATA T
Venkateswar Rag
135 | Bochu Timothy PANCHKULA CX CUS DELHI
136 | M. 1. Mary (Mrs ) CALICUT CX CX BANGALROE
, | = e
137 | Satish Rajaram BHAVNAGAR CX NACER, MUMBA]
Vichare
1387 Niranjan SHILLONG (PREV.) CX, KOLKATA
Bhattachatiee CUS., SHILLONG
139 | Kuldip Singh ROHTAK CX T X MEERUT
140 | D. P.C. Rarnesh Joshi | HYDERABAD - Tl oxvizaG”
, ' 1,NIZAMABAD
141 Hadi Bandhu Sahu BHUBAN_ESI-‘!W/\R - CX KOLKATA
: I,CUTTACK
142 [ Bhabatosh Goswami | BOLPUR - NACEN, KOLKATA
CX,BERHAMPORE
143 | Pran Gopal Pal | BOLPUR CX,BURDWAN CX_ KOLKATA
144 | Dinesh Basak | BOLPUR CX CUS KOLKATA
LR Choudhary ' -
145 | Ashok Kumar Mallick | HALDIA X CUS (P, PATNA
"146 | Tulasi Das HALDIA CX CX, RANCII
7147 | Patit Paban Monda] BOLPUR CX CUS KOLKATA
148 | Theodore Barla BHUBANESHWAR - CUS KOLKATA
o _ II,ROURKELA
" 149 - | Mahender Singh ROHTAK CX,SONEPAT NACEN, FARIDABAD

0722003
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VoK. Kaul JALANDHAR CX, o, MegruT T
AMRITSAR
151 | Rama Kanta Das DIBRUGARH CX , DIGBOI CUS KOLKATA
152 Avinash Mehta BHOPAL CX CX VADODARA
153 Anoop Kumar JODHPUR(JAIPUR) CUS. CX, CHANDIGARH
Sabharwal (Prev),UDAIPUR
154 | C. P. Sasikumar MYSORE CX CX, COCHIN
155 | Prahakad Singh Bisht | AMRITSAR CUS CX, DELHI
: (Prev.)., AMRITSAR
156 K. Balasundaram SALEM CX, COONOOR Ccys CHENNKI
157 | Vijay Raghunath BHOPAL CX CX VADODARA
Waghmare ‘
158 Hansraj Sharwan JAMNAGAR CUS. CX, PUNE
Mahajan (PREV.),BHU)
159v7| R. Lalngurauva ,SHILLONG. (PREV.) CX, KOLKATA
' CUS.,SHILLONG
160 Dasarath Buruda BHUBANESHWAR - 'C‘/.., KOLEATA
11, SAMBALPUR
161 K. V. Jose COIMBATORE CX CX, COCHIN
162 | P. N. Balachandran | VAPL CX CX AUMEDABAD
163 | Jagdish Prasad Meena | AHMEDABAD - - CY VADODARA
: 1T, MEHSANA
164 G. Sivasubramaniam PONDICHERRY CX CUS CHENNAIL
165 P. V. Rajapandi PONDICHERRY CX CUS CHENNAI
166 U. Chandrasekaran MYSORE CX CUS CHENNAL
; 1-_67 V. Rajappa TIRUCHIRAPALLI DGRI , TRICHY
: CX, THANJAVUR (TUTICORIN) .
Ravindra Nath Yadav | C. B. N.,GWALIOR CX NAGPUR
1 169 | T.Janardana Rao MYSORE CX CUS CHENNAI T
170 | Hemen Gogol SILIGURI CX o CXKOULKATA T
171 | E Annadurai MYSORE CX ) CU S Py CIIENNAT

62272005
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472 | C. Ravichandran MYSORE CX CUS CHENNAL
173 | Vijay Bahadur Singh | PUNCHKULA CX, CUS (P), DELITT
- YAMUNA NAGAR
174 | Harinder Singh | PUNCHKULA CX,AMBALA ™ CUS (P), DELHI 7 777
175/| Ashish Bijoy Dutta SILIGURI CX,MALDAH CX SHILLONG'
176 |G, Mathizhgan T JAMSHEDPUR Cx CX, KOLKATA
177 | Padmanabhan IAMSHEDPUR Cx T T T T R A e
Ravikumar Nair :
178 | Debojit Bose BOLPUR. CX,DURGAPUR CUS, KOLKATA
179 | Jag Ram Meena C. B. N.,GWALIOR CX, JAIPUR
; (Lucknow)
f 180 | G. Divakaran Nair HYDERABAD - - Cx, cociin
5 I T IV,SECUNDERABAD
; 181% Chandi.Das-Baiddya | SHILLONG CX_ & CX, KOLKATA
.| CUS,SHILLONG
| 182 |A. Kalyana Sundaram TIRUCHIRAPALLT B ‘CUS. THENNAT
! CX,KARAIKAL
| — e e
1 183 [ S. Jayakumar TUTICORIN CUS. CX, COIMBATORE
; : - (PREV.), TUTICORIN
N
: 184 | S.B. Shinde DAMAN(VALSAD) CX T T e NAGRUR
: 185 | Ashok Bhavan Das | AURANGABAD CX CX VADODARA
| - . | Lala '
186 | B S Bhandari MEERUT - 11, MORADABAD NACEN DELHI
| . [#187 | Ulhas Harishchandra | AURANGABAD X a NACEN MUMBAI
. - | Parab ’
g 188 | Ranjan Kumar DIBRUGARH Cx o CUS KOLKATA o
i Goswami s '
5‘ <1189 [ A, Kandaswamy TIRUPATI CX CUS (P) CHENNAT
4 190 | P Murugesan COIMBATORE CX CHENNALI
! . i | CX ,POLLACHI
%0191 | Afjun Kishore Panda | BHUBANESHWAR - DGCEI, JAMSHEDPUR
N R . 4+ 1/ 11, SAMBALPUR
192w .G..Machunlung-Kameli SHILLONG. (PREV.) ) CX KCLKATA
N . .CUS.,SHILLONG
'193 | Abdur Rauf Naik BOLPUR CX,ASANSOL CUS KOLKATA
194 | Rajveer Singh Rawat | VAPL Cx CX NAGPUR

ilename: pitarwsernews/order checorder9s him&s... 6/22:2005
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195 | P.C. Sakarla BELGAUM CX,HUBLI CX COCHIN
196 | Chandrakant PUNE - 11I,SOLAPUR - CX VADODARA
Shivnam Patil ’ :
197 |[V.S. Sundera Rajan | TIRUNELVELI CX CYX CHENNAI
198 | Jagdishchandra BHOPAL CX SAGAR T Texvaoopara
Thakordas Dabhi
199 | R. Bhaskaran CHENNAI - III,HOSUR CX VIZAG
200 | Bhagwan Singh JAIPUR CX CUS DELHI
Chauhan
201 | S. Raja VAPI CX CX BHOPAL
202 | P. E. Meerza Waheed | DGRI,CALICUT | CX IZAG
203 | K. R, Raman GUNTUR C#A COIMBATORE:
CX,VIJAYAWADA ‘
204 Ashok Kumar Kothari ‘LUCKNOW CX JAIPUR
CUS.,GORAKIPUR
205 | T.G. Allure BELGAUM CX CX VIZAG
206 |Jitendra Pratap Singh | DG, CEI VAP Sl cus MumMBAal -1
207 | Rajni Kanta HALDIA CX CX BHUBAHESHWAR
Mahapatra i
208 | O. P. Mehar INDORE CX,RATLAM [ CX VADODARA  ~
. | 209:] Indrajit Guha DG, CELSHILLONG CUS KOLKATA
:-:,;‘,.;'2;1'0# Apalak Das .SHILLONG CX. & CUS. CUS KOLKATA
| R. Vishnu Das * CX COIMBATORE 'B'
T CX, THIRUVANANTHAPURAM,KOLLAM | STATION
K.V.V.S. Prasad CHENNAI CUS DGRI, CHENNAL
Prabhjit Singh Gulati | CHANDIGARH CX DGRI, DELHI
C.L. Dogra CHANDIGARH CX DGRI, JAMMU & KASHMIR
21% | B.S. Meena PATNA CUS. (P) TVoGR IAUR T
216 | Prashant Kumar AHMEDABAD CX i DGRI, AHMEDARAD

hitp://www taxindiaontine.com/RC2/print_subcat.php?filcname pitara

surnews/order/cbecorderOd himdées. .

]

022208



T T S A o
A A RS SR A e

1

N S S

. DR-

line.com - one stop destination for taxman & taxpaycer

¥4

Page 11 of 17

e ,
1 217 |or T T VIZAG CX OGRI, MUMBA]
" 218 [1.S. Shanshalwal DG (VALUATION) DGRI, MUMBAI
MUMBAI
219 | Basudev Bataya| DGRI, KOLKATA T AT e
220 | Sumit K. Das BGRL JAIPUR T T T e
221 | Pankaj Diwed] DGCEI, GOA " IDGCE KAnpuR T
222 | L.M.D'Siiva OGCEI BELGAUM DGCEL, Goa
2237 L Vasa VIZAG CX "’"“”"““"’""'""“‘“~TBE§EEI",”EE NNAT T
| 224 | Bisvajit Sarkar KOLKATA Cx - | DGCET, KOIKATA ~
225 [ED. Tohnson KOLKATA Cx e DGCEL, MADURAT ™~
Rajkumar A
226 | D. Ramaswamy BHUBANESHWARCX | DGCET, ROURKELA
227" | John Bosco D'Souzs BANGALORE CX TSGR B A
228+/1.B.P, Sinha DGCEI, KOLKATA I ST T Tl o a———
229 |Ap. Davis [ DGCEIL, CHENNAIL ) | SHENNAT CUST (py
230 | Deepti Jayaraj COCHIN CX CX RANCHI o
231 | Harish Kumar T.0. CBEC - CUs B T
232 | Bijoy Kumar Tiru KOLKATA CUS | NACEN KOLKATA

Avinash Pushkarna

T.0. CBEC

CUS DELHI

——— e v

DR. Ashok Aswal

NACEN HAZARI‘BAGH

DOPM, DEIHI

Akhiiesh Pandey

S.B. Akashi

MEERUT CX | CX ALLAHABAG
336 R K Banea MUMBAI - T CUS CX MUMBAI - 1
o 237 “Bachan Singh MUMBAI - I CUS o CX MUMBAI - I
" 238 Jhamman Singh MUMBAT - T CUS CX MUMBAT - 1 N
239 MUMBAI - I CUS

OX MUMBAT - 1

tp://www. tax indiaonline.com/RC2/prin t_subcat.php?fi lename=pi tara/sernews/order/cbecorderyd htim&s. ..
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24G | Ashish Srivastava MUMBAI - 1 CUS CX MUMBAL - 1
241 | K.S. Sandhu MUMBAT - 11 CUs CLOX MUMBATL - 1
242 | R.C. Bandodkar MUMBAI - 11 Cus B RS S T —
243 |'C.8 Mishra MUMBAI - 11 CUS I CMUMBAT T T
244 | A Chandershekhar MUMBAI - 11 CUS CX MUMBAT - 11
Reddy
245 | Hardeep Singh MUMBAI - 11 CUS, T DELHI CX CLASS 'C
: RAIGAD STATION
246 | Ram Pratap DG (Vig.), DELHI CUS DELHI
247 [ S.C. Pushkarna CESTAT, DELHI CX DELHI
248 [ Partap Singh DELHI CX CESTAT, DELHI
249 | Ashima Bansal DELHICX T | CESTAT, DELIT T
250 | B.R. Parulkar DG (Valu.) MUMBAL CA MUMBAT - |
251 | KK. Katheria DG (Valu.) MUMBAI CX MUMBAT - 11
252 | Virendra Kumar - T | MUMBAT 11 CX NG (VALU.) MUMBAT
253 | K. S. Mishra MUMBALI - II CX DG (VALU) MUMBAL
254 [ K. Urukundappa DGICCE, CHENNAI CX CHENNAI |
255 | C. Mani CESTAT CHENNAI T CUS CHERNAT T
256 | A, Murlidharan CHENNAY CUS 7 | DGICCE, CHIENNAT ™
P. Raja Kumar, KOLKATA CUS DG (VIG.) CHENNAT
| B. Mohan DG, SAFEGUARDS, DELITT ™" 7 DGVIG), OELH T
R. K. Prashar DELHI CX DG. (VIG.), DELHI
. S—
P. K. Chattopadhyay [IDGICCE, KOLKATA DG. (VIG.), KOLKATA
S. K. Bose KOLKATA CUS DG. (VIG.), KOLKATA
7262 | Fateh Singh DG. (VIG.), b~ CKELT

o, -l R

62272005
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264 | K. P.H. Paul Mohd. i D(;RI TRICHYS . L
264 | M. Manivanan t\ l:\g‘cﬁw CHENMNAL - S o
b ¥ 4
py_L% 2z : e
265 | N. Venkata Raman ! j'rN}ACt:N Bmc,mom- ] BANGALORE
266 | Y.C.S. Swamy ;“,,r\mﬂ N DANGALORE 5 BMAHGALORE
SN b
267 | Reyaz Ahmed ;}f K,@LK_,AIA:C_X (ST) _EX CHANDIGARH
EER S
: 268 | I.C. Buda ] DGlCCE,‘KOLKATA - BHUBANESHWAR CX
: BN O S
5 269 | Satyendra Mathurla | ONREJOINING THE Ingd o DELITCX]
, '| DEPARTMENT! AFTER AR BT :
RESIGNING FROM L.P.S. Vo A
270 | Sudhakar Mishra [ PATNA cus (p)x /\N/\Ul 1, j 1 Y LUCKNOw T
Y i ‘ /
- » f .‘:a L fm S : ----- !’
271 | Era Elango ] CH NNA ICUSTOMS \ CX COCHIN(NON
(e ! SENSITIVE
)b Sk )
)\ . . r i s}r o !
272 | Mohd. Nazrul Islam KOLKATA (SILIGURI) C>\~4" | CX RANCHI (NON
' A | SENSITIVE)
273 | Arun Chopra ' MUMBC\I Cusromsf’ | Cx mmrm\um) (NON
g ' { SENSITIVE) |
274 | D. Samuel Surendran | DGCEI, CHENNAI y ;| COIMBATORE CX (NON
S 4 A ,er'mlw )\
275 | A.S.Meenalochani DG (vIG)) CHERNAL 1Cus gu HN/\I
276 | T. R. Gajalashmi, NACEN CHENNAI- CX Ci; iENN‘Al
i ' v ‘l 1 \
;‘,,, wi ol f . N
vy ‘ 7. u IR

{
"
3

i

o b -’Y

)
2. AIl the officers mentioned above should be relieved immediately and a con .ohanu. er!oxL to this effect

should be sent by the Chief Con%mussloner concerned

to the undersigned by 27, 06.2005. This should be

followed by a report containing ‘status regarding assu nptzon of charge by the Lrangferred officers against

" their new post which should reach the unders:gned by 11.07.2005

' . 1
. 3..With this order, all representatlons for.postmg and
. ,.Ass:stant Commissioner of Customs & Centra( ‘Excise

'
i

& glick to_Print

M IR S e

-
—

N
T
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etary i( hm-‘: Government of India

Click to Closn

62272009



~ -

O T At/
CENTRAL ;ADMINISTRATI‘VE TRIBUNAL
| . GUWAHATI BENCH

‘J Ongmal Applicatxon No. 127/2005

_Date ;%;Order : 'Ihis'_th'ei;l_‘)?‘” day ofjune, 2005

ble Sri Justice G ;s;'va'r'q;an,vl‘ce-cnagzér}mn R

' Th ' Hon ‘ble Sri K.V. Prahlgdan‘ Adnziq_i;tratiye‘f‘Mém.b-er.

\ } ‘ ) “ ....’..“:.%;.. : -
-_.-;- 3 -~ ; »~—-:‘~'=r--'.'_ oo Y .
TR I g AR S CR RTINS SR o
Smt. KJronmoyee Das , TR

Working as Superintendert, REREII ,?"
Central Exc1se Amguri Range N

By Advobgtes Mr..'j'.L. Sarkar Mr. A Chakrabarty-

- Versys-

Tl T T e
- '.-—-~--»I -

* The Umon of India renresented by the
‘Secretary, Ministry of Finance '
~Department of Custon;s and 'Cen tral Excise,
NewDelhi. = .1 =
l
The Chlef Com mlssmner

* .Customs and Central Excise L
=North Eastern Sl

- I - -
A . B

Do S s L, - : .
. MRS -, . .
33 Ty ‘. Y e . Tlewel 00 B4 ed g . .
B A Rty NI e ST cen e il s Tt g EERTRE L JEI SURNN Chelben «
ORI e ‘_;{-{,;; et Ty R LD TP S cew oo @ A VT : ¥ .

Be Grede of Supermtendent Group B of Central Excxse and Customs .

. )'-2. AL :--,,‘.-.~~.

r‘! The matter relates to transfer and postmgs of Ofﬁcers in the

T

De/artment on rotatxon basxs s,

| 2 The apphcant is workxug as Supermtendent Central Excxse

Angur! Rsnge since March 2003, Her husband is aIso workmg in the

TR b ... Applicant

e e e T T

e e



same department and' is post

o
Ve \“ Wi :1
?apphcant wh i

.1{ ‘,

accident and had undergone surgery hereafter on the“request of

<

ale workmg ‘as Superlntendent at Sonari met wrth a road’-e-_'*

v

ed at Jorhat. The husband of tﬁ; :
Y

F‘?“\

~her husband she was posted atJorhat wnth effen.t froin Juneﬂ003 Itis

it‘ It

stated that the husband of the apphcant is not yet completely cured

:
" ""J 334‘

a ¥,

and he Stﬂl .‘needs‘ care and attent\on of the famniy membe{rs The

children of the apphcant is studymg in educstional mstxtutrons at

]orhat and are in mid sessxon.

1

;,ﬁ-': -.

et 3 :
Hed .

3. The applicant ls presently aggr:eved by her transfer from

Amgun Range in Assam to Dlmapur Customs Dmsron in Nagaland as

against all the accepted norms
il “‘ . fF o
A and B of the apphcatxon and are , made only to obhge certam

~;r-_:(’o 5 ._; sx e

accommodatmg husband and

3 and Gm]une, 2005

B

i

i

" made in ]une';Z‘OOS_Vis'--.,

for transfer contamed m Annexure -

(

- Supermtendents out of turn and agamst the norms as could be seen
from Annexure D order 1tself Accordmg to the apphcant apart from . '

the violatron of the transfer norms even the wel\ accepted policy of

wrfe in the same statxon is vrmated
|-

even though there was no pubhc interest or exrgencxes of serv1ce

.= "I‘.

other than to obhge 'certaln em

ployees. It is also stated that though

el 8 representatton is ﬁled there is no response

-_.n_.,, e
3 -

Rt It

© 5. We have hexfard ‘ er ]L

""-‘-—M =
: S il .,..‘...\
.. —
S

Sarkar ' learned counsel for the

apphcant and Sr1 A.K Chaudhurl learned Addl. C.GSC. for. the

RS I O

respondents We are of the

submrtted by the apphcant

vrew that < since’ t]”e representatlon

is pendmg before the second respondent

3
this apphcatlon can be dnsposed of at the admrssron stage itself.




/

/“ o/ — 7T +3-

Norms for transfer of Group ‘B’ Officers in North East ‘,are

Customs department is concerned the norms .are stated in Annexure -

R -.,/..,.-)\Jv ’4.;

~ il

same stanon for 4 to 6 )!rears contmuously The appllcant does not
l

ppear to have contmuoius serv1ce in the same station for 4 to 6

R e Ny = P
T ""7‘ k(*‘r\'\.u) "‘f'\ -

l - Es-

PR S

bexng government employees workmg m the same department are

IRTION —~

- ‘ﬁA

P = "‘:_:_/L . Vbi:: 1~:‘ -

entltled to be accommodated m the same statlon unless any pubhc

mterest or ex:gency of semce warrant otherwxse (See Bank of India

VJagpt Smgh Mehta AIR 1992 SC 519) If the transfer is made in

publlc mterest?and for admmlstratwe reasons the Courts would not
1 \ BTk ,-.:""4‘—-———-. . -
mterfere sxnca there w1ll be complete chaos in the admmlstratlon
£ 3\
Wthh would not be conduclve to public mterest The proper course

;: R .-;

o Nor the affected party is ‘to file representatxon before the lngher

i

thonty and lt‘i’xs for. that authorlty to pass approprlate orders )

,__,vuwﬁ) ._...\~t..., ‘{

In the mstant caée the transfer orders ishows that‘ these

'*-'i‘v;

Atransfers are not madelln publlc lnterest “or in"- the ex1gencxes of

” _Admmlstratxon Annexure D order shows that the said order was the

- ..-—.. .

result of representatlonsl. made by certaln Supermtendents It is not

clear whether any representatlons were mv:ted from the

.~¢ P».c-

Supermtendents for - tzransfer'so :as ot say’that ‘no’ further

representations w111 be entertamed unless the ofﬁcers join thelr new

places ofpostingjs. e

e, | : .
R D TP R

H
i e
el

!

8. We, prima facie, feel that the impu.‘gned orders were passed

without considering the guidelines ruther, throwing the guidelines to

v

contamed in Annexure - A Further so far as the Central Excxse and ;Y 1{’3&

B. As per Annexure - B a Supermtendent Is entitled to contlnue ln the

years but only 2 years and odd That apart the husband land wxfe. .

9\00"



PO e

" wind. We dd not

disposed of at the

5 0. Since the a

Py ' L -

‘«

respondent

_ approprrate orders keepm

‘. <'*< “i-':':.""}:""‘-—-—»
4 made heremabove and in accordance Wlth law thhm a penod of one

month from the

e
- ‘— . ‘

wants 'to supple

:"““ »-'T".‘vf: r--J_j. 3

B to the 2’"’ respe

"vk._ - - S0

also be sent alongmth for comphance

ll thxs day she will be retamed in the present )

wish to state more smce the ap"plicatiori‘ is being

ad mlsswn stage ltself

[

s —.,,,' . oo . .
. : .

ppl!cant has flled &’ representatlon before the 2"“.

the sald authoruty wxll con51der the same and pass.

g in mmd the gmdelmes, the observatlon

date “of recexpt of- thls order. Smce the apphcant

‘f

. s

',-..

ment the representation she

1s d‘irected to ﬁle

ondent witiii

If the apphcant lS not reheved

ost tlll the dlsposal of

I
P )
VO e appllcat\on as dlrec;.ed herem above.
\ AEREO e TS e
. |
- " The OA.is dlsposed of as, above at the admxssxon stage xtself
—— - : — _
R - i o s¢/ VICE cammm»
- - . . s ~L\,~ ST .
te SR A T i o sd/ MmEMBER (A)
-~ T . S e
iy RO B
' g g TF U}-‘ C PY s O R N
- ‘f\" . . ) ‘ . - -
: e ! T
. & {-r?’"'ﬁ/ 3, !
) 1 ‘\'(. é‘r 0 . ' L
Sec m'- Qffleer (1) i
CA. 7.11'“,:::” aven S YT
{
1
'r

nl A,‘

DO




NP -
, . — -— 45_ A‘r)f)zx \{‘ uz' . L
LA . A’n 2 TR 61
CENTRALADMINIS’I’BATNE‘ TRlBUNAL GUWAHATI BEN CH
L Qrigmal Appllcal:lons No. 12972005, 130/2005 131/2005 and
S I RURTRE ey o 136[2005 ;
"‘T G, - 14.3‘. '12"‘" "’)-.) :‘1,1:. :7_;\‘!:‘1 v - . .
e Date of Order 1 This the 14 _ N \l
o THE HON'BLE MRJUSTICE G. s . | ‘\
BRI : e ‘l‘
T Shrl Gangadhar Das( .A.129[2005) ,~ e L i
2,Shrl Nijit Kr. Na ndi (O.AL 130/200: 5) ~ M IE g h . A .
- 3. 8hrl RK.Xe alita (O-A-13 1[2005) I
4 Shrl Madh u Suden Tyag ( 136/’2005) PN H,
FRETRTSL vt » ‘l"'% 3 o “!
All the ap lxcants ‘are workmg as Supermbendent TR 3L E'l
“under dlt‘ferent ranges of Cent:'al Exclse Guwahatl Appllcants .-
} Advocabe ShrlJ L.Sarkar for all the Applicants. A ' ‘
fqﬂ = Versus—- o L o | ‘\
X ga 1 Umon of lndla, represented by SR - | "'.:
' the Secretary, Ministry of FlnanCe, LU L AR TR
Department of Customs &, Central Excise, . e T s i
_ ‘NewDelhl o o 1
- - il . . ) \
o 2 'I“ne ChlefCommlssloner, . - '\
.. Customs & Central Excise, . . ) g
. North Easbern Reglon, ’ : : :
Shlllong ‘ e T Respondents l

.-»-.,,

o gy Mr AK. Chaudhurl Addl ¢ G.S Cin OANo 129/ 05 & 130/05
M;_m,u_.Ahmed Addl. C GSCin OAN 131/05 &13 6[0559?:;* %

'ﬁl

‘%~—-’~SIVARA1AN]QC) e e
| ,—;L R

ln all these cases l‘he applxcants challenged the propnety of the

rpdnt e

s - dated 3‘6'290.5 and 662005 lssued by the

transfer order

| Excise and Customs Apart from the\r
M ‘jrznah -oﬁm \uﬁg‘:“

rdmg \:o them these orders are passed

e 51 ?"‘i""

’ Commlssxoner of Centra

lndlvxdual ctrcumstances acco
.

‘ m pabent vx‘olat\on of the: accepbed norms regardmg transfer of Group

ed in Annexures A an_d B. lt: is the conbenbon of

it
A ,nh‘,m

e orders have been 1ssued Wll‘,l'l(

" B employees contain

: '.the appllcants that thes the sole

‘obliging certain

. purpose - of Supermbendents byf solxcxt\ng

PR

Pl




. ]
f - W, "‘ -
.

representabons from them It is also stated that persons hke:

LT

I -

apphcants are'“not"afforded an opportunlty to make representa dn S

, before the Commlssloner ln regard to their pecullar cu'cumstances It

PR v..‘
'._..na..\: l‘"

] ls stabed that the appllcant in" O.ANo. 130/2005 is undergolng
) ' Pk i'L’ i-."".'j») :,'\ N ‘:7’,',, 13

t:reatment for serlous allrnents and ln O.A.131/2005 the mother of the

IREL IRV A f"l“*"

apphcant ls undergomg trealment for cancer and that there s only

R e, v
Lo

'.;;’,Aone,Cancer In_stltute for,\treatment m Guwahab for the entire North ,

~
S 2 FNCERI P S NP, N
- L .‘: J‘

Ao v at

East Reglon. It lS thelr grxevance that the appllcanls were never

:\ .
e -

lnformed of the lntentlon of the respondents to effect transfers and

postmgs durmg the monthl of June contrary to the well accepted

IRy Tosdt
SR ‘3‘,. e e

t..i 2 A = ’ '--
only in the month of December or at the latest by 31”January feach

- ez .';-
PR

year It is also thexr contentlon that as’ per the norms prescrlbed in

Annexure A and B partlcularly Annexure B where it is Spec1f'cally

stated that the normal tenure of Supermbendentm a partlcular ‘station

RISy uh -'\ y-._y—l “‘:" _* P,

ls for a contmuous ‘penod br'4 to 6 years and that thhout any vahd

'.-1,~, . DY ‘r i .....

reason the appllcants who have not completed more than 2 to 3 years

e i

t -l N

A have been transferred out from Guwahatl to dlstant places w1thout ..

' 2 I hava heard Mr jI Sarkar, learned counsel appearmg “for the

" appllcants and Mr A.KChaudhurt and Mr MU.Ah dl learned

N b ;'-"' ™
,-vz—-t. 5 ‘."""U‘(“"n‘

T '”‘Addl C G S Cs for. the responde.nls Mr Sarkar po;nted out that the

l" : v.___«,_, o

lmpugned transfer orders cannot be sustamed for the sole reason that
"- : 50 "f" "\ \

these orders are passed ln the month ofjune, when the chxldren ofthe

Ol 10 38Ten I oL TR e s e o l
. applxcanls are in the rmd academxc session of thar studles Counsel

- r‘-. .

: submlts that these orders have been lssued at this late hour onlv
|

obhge certam Supermtendenls in the depar!ment ’by getting

representatlons from them Counsel also subrmts that the trahsfer

n..s o

-
-~



rd

/ . ?~
.3 7=

orders are passed in ?pabent violation of the well accepted norims

: contained in Annexures A & B, which are made wlth mala ﬁde

ol lnbentlon Counse1 also,drewr my atbentxon to the order dated 3 6 2005

PR 4

“4'-.

than 20 Supermtendents they bave been transferred to places of thexr

S meitis

no2E cho:ce and it ls stated that they ‘are ot entltled to TA!DA slnce the

o A e EXSat e
._--‘;; o i cJ“, Aoy am2al

_.. /’-,\_

TN n"ansfers wer
‘u v, e mt e 2
.;,,.1'.:.;‘ ;r -l

) i»i“further proof ls requlred to establish mala ﬁdes tn the matter. e o

-3, M.r AJ(Chaudhurl Iearned Ad.HCGSC on the ether hand

' submltted that there is. no lllegality in the transfer orders The

o guldehnes {ssued In the form of executive orders wxll not stand ln the

. Jhe o0
.5 #iway of the responden's eﬁecbng transfers m Py b‘. interest or in the

gencxes of the administration. Standmg Counsel also submxts that
this Tribunal will not interfere m transfer matters and |t xs for the

L applicants, if they are aggrleved to make representahon before the

.-'l-<.,_ M

' respondents. , " . e o K ;
e T o _V;'._i - . .- - P

=23] have consxdered the rwel submlssmns A Dmsxon Bench of thxs

»2: f;,

L -lTrlbunal had occasmn ho con51der the chal!enge to the very same

f-”' r‘,.
Lud PRI

: transfer orders in OA.127[2005 and rendered Judgment on 13 6 2005

m‘~<

N =_-;Dxrechon was ~Issued 1o the :respondents to consrder the

fa'm Ao

‘ representabon made by . the apphcant therem in the hght “of . the

PanTEsy A0 Ledd

gmdehnes and also not to relieve her from the present place untﬂ the

:rep esentatlon is dxsposed of The guxdelmes clearly show that the

A lfcu"‘“l K_,;\_“ ! 1 ',:4_‘ b

transfer orders 8re to be xssued only in the month of December and as

L S aind '1;.r~

far 8s possxble before 31 * January of 'ach year and sucb a norm was

fixed only to take care of the interest of t_he chxldren of the ofﬁcers

7) 3(

who are studying in educabonal msbtubons and not to affect their
. studies' edversely. In these cases it is specxﬁca\ly averred b} the
,%7”/

eem v b AT
g— ot At

’ from which 1t ls seen that pursuent to representatxons made by more

e made 8s per thelr req'rrest.s.:éounsel submtts that'no S



s T
LY

W
\

2

4

N

'upplicunls LhnL Lholr chllclron aro sludylng. In tha oducollhunl

iy (;,;t.'. e e

lnstxtutlons and they are in the mid academic session. That apart,

+

Annexures A & B gundehn‘és would show that Supermtendents of the

Customs and‘ Central Excise department wxll normally have a

S 0 zennin of f\m,. SENT

d

continuous service ln a pardcular statlon for 4. to 8 years. In these

P LT f\’;: T'-'f i’d. =T

-for deparhng from the aforesald well accepted norms I could gather a

- "h.~-~.u‘.._ - A
DR 2y "‘[’I o T S

“:th‘r'G'né }...!l".r "\"

from the 1mpugned orders is that representatxons made by the certam

"-r\e ir s P
I [t S I3 < (e

) Supermtendents were consxdered and transfers are effected to suit

]

23 -
vlolatlon of the’ gundellnes, particularly, those discussed herelnabove -
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e Jiin & ot ai’
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DWW minanas adcoas -
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[ *a.w fe“ iy oty

any exdgen

A‘ ‘e . .
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any bmdmg effect in the absence of -any public interest or

admlmstral:we ex:gencxes ‘the respondenl:s are bound to make

transfers and postmgs on the lines of the guidelines 1ssued that bo

o o

aﬂ:er due dnscussxons dehberahons thh the Assocxahon of employees i

: . . N :
" dats TS {"’\ _;_-'7".‘~:-'""'. bR RN

AT

no 'ntenm orders have beer. passed thereon In view of the allegedi'

Talinian A

~

T RO PO S

the” concerned . respondent namely, the Chlef Commissioner of
Y 23§ 1{'1 1»3?,,‘..‘ Pt S

Cust:oms and Central Excsse "will consider the representatlons made by

o~ I3

PR {,1 e} ":",a’r‘ -~

o~ -
SN0 o

wnthm a perxod of one month from the date of recelpt copy of this -

N

the apphcants w1th reference to the guidelines (Annexures A& B) and

the observatlons made heremabove and take a decxsxon thereon

i...w? ?‘:p‘n -

order If t_he apphcants want to supplement the representatxons they
are free to. do so within a perxod of one week from today The Chief

Commiss:oner Central Excise and Customs shall consider the

O

- cases both the aforesaid norms are seen wolated and the onIy reason -

their convemence To put it dxfferent]y there was no pubhc mterest -

In the. mstant case. it is seen “that the apphcants have madel

Lo

(%07



have not so far been felieVed"-'tfrom the resp.ectlve post held by them

they wlll be allowed to continu»e in the said post and same ploce until

- m— - b g b

a decislon Is baken as directed .above.

The O.As are dlsposed of uccordlngly

'o'v.

'I'he applxcants wﬂl produce this order alongthh the addlbonal

representation to be made wil:hln one week from today to the

respondept:s.

individual representatlons submltted by the appllcants as dxrectedv

" above and pass a reasoned order. In the meantime, if the ‘applicants -

Sd/VICE CHAIRNMAN

<
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| ()rigiual A.;-)pn(.-nuon No. 142 ol 2005

" B A

- eI e e o L B
Date of Ordu lluv tho ischday o'ljrrnu 2()()5. ,
The Hon bleJustlce Shri (.) blvaxqjan VlC.C C,lmu man o )
e '—;"TThe Hon’ble Shrl K V thladnn Admmmlmllve Mcln;lh)or Mj
A'Shrl Galgongdm Panmel | ‘_ o “ s
- Additional Commissioner, .*. PR : o
 Customs Preventive Commlssnonerate R o
N.E.R., Shillong. . ' - .GApplicant
By Advocates MrJ L. Sarknr and Mr S. thh
- versus—
' ‘_fl ~'Union of India, represented by the i W
Secretary (Revenue),” = .- I
Ministry of Finance, ' '
Department of Revenue,
North Block New Delln
Central Board ofExcxse & Customs T et
(through its Chairiman) N

North Block New Dellxi '

Clnef Commxssmner
Customs & Central Excxse C o
' Shillong Zone,

~ Crescens Building, ..
MG Rond anllon{] ]

P

s ('J:

4i.-7 Commtssloner ofCustoms (P) 'A
-« - North Eastern Region,
Customs House;

110-MG Road, Shillong. 4 . .. ..Respandents

By Advocate Mr A K. Chaudhuri, Addl. C.G.S.C.. ..

~ie Y




“ N ORDER

SIVARAJAN. ]. (V.C)

-
! AT

lhe appll(_unt is wmkmg ns Additionnl Commivion,

Customs l’rcvenhve (‘()mm|s"|()nl‘l"1lt‘ N.E.R., %Inllnn(; siee

1832002 Afl,er‘complvlluu lluuu. ymn uool u«lvit er G the Bloath

Easbern Regxon pursuan!. lo opuon called for by the Canral Board of

;

Excise and Customs the apphcant submxtted obfxon .on 27.£2005
(Annexure C) for retentlon m Lhe same statnon ie. thlleng Eor at
least one year since hlS son is in Lhe middle o‘fA the eee<loxlllc year. s
l;e gnevance of !:he applicant LhaL 1gnormq Lho sdl(l oplies, the

-

appllcant has now been transfencd to K lkata @omnnruun@ rales

2. . Mr].L Sarkar l(.arncd counsel for lhe apphcant submijsi i«.:

= that since the applicant’s son is sLudymg al Shnllong qnd is in the

’ f'.:'f'_f-*- nnddlc of the ocadem\c yenr he rcquested lor his r“‘-:zmon at §'nllnn(;

.
"—_' 1Ls If at least for one year and W1Lhout <ons1dcr1ng the said request

i E . P

P »t e'xmpugned order was passed ry

We have also heard Mr AK Chaudhun learnezﬁ Axldl

C.G.S.C. for rhe respondean S : _i_

4. ' Since the opuon exercxsed by the apphccnt in Annexure-C

- .. - -

is not seen “considered and smcc Lh(- nnpugm d Ordc was passed by

' consxdermg the representatlons of varlous oLher persons we are ol

P

“'"the view that the respondents are to be dlrected to consnder the case

of the applicéht also. For the said purpose, we direct l.]m appiicant 1o

make a representation with reference to Annexure-C option wilhin 2

period of ten days fr'orri'toda‘y before the respondcnl Nool. ¥ such o
represenLaLnon is filed Lhe rcspondcnt No.l will mnsxdcr the same and

pass approprlat,e orders wnLhm a period of six weeks thereatier. e

(14‘\’/ /< eee e e o | ' ' l.'
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npphmut Wl” produco Llw ordvr ulungwutl: the rcprcsentdtl()ll l)t.fol’e

the respondent Nol for comphance If the applu.ann is filed wathm

the time specified above the respondents w1ll reLam the apphcant in

the present p]ace ull the dlsposal of the rf‘prcsen tann dlrerlod lo b
filed heremabove

S/ VITT Crialkmieh

5d/ mLeBLE (A)

@7@‘3
Sectlor icer:

NCY
( Wu'ﬂr )
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U Guwnhuq_?. 5!"
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o Anmaxuis— T
= //53, o T "-\'..
. IN THE CENTRAL ADMINISTRATIVE TIIBUNAL
o GUWAHATIBENCII ' - : j

. Original Apphcatlon No 144 of2005

Date ofdecision Thls the 15% day of_]une 2005

d

" The Hon'ble Justlce Shrx G vaarauan che Chalrﬁien ‘ ?
‘-rtf’{lf" PRSI -*"‘-._ . !

ORI

'r:.The Hon ‘ble Sh[‘l K. V Prahladan Admlme‘tratwe Member

AMr Challlenkhum SOngabe 1 “

* Joint Commissioner = == .~ e 2
Central Excise, Shillong. .

By Advocates Mr J.L. Sarkar and MrS Nath. ~ .

- Versus -

. < .
e .q ;\

-
M =
~

1 'Union ofIndla represented by Lhe
Secretary,

Ministry of Finance, | |

Department of Revenue, . L o
" New Delhi.™ =+ sy, ' T e

2 The Chalrman i

, Depaerentof Revenu
North Block New Delhl

“"The DepuLy SecreLary (AD II) P ~ ‘ |
' CBEC, : AR B Fase
~Department of Revenue,

Ministry of Finance, szznw: .0 L
Governmentof Indla New Delhl LTl snegiy s

The Chief Commlsswner;

Central Excise & Customs (East Zone) G
Shlllong Cut e i saRespondents

By Advocate Mr M U. Ahmed Addl C. G S C

............

o

<

-
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. transfer is e{fected at this pomt of tlme \t wil

Ry transfer to their place of choxce i ;}‘ pe

SIVARAIAN. L (V.CY

I I
s ar

FENE IS

The matter reiates to the transfer and postmg of ]omt

".".'-‘~ -i-);;\

_Commlssxoners in_ the Customs and Central Exuse Department of the

'J Aﬂ? *":""-»2 F

Central Government The' apphcant is a _]omt Comnussxmer, Customs- ,

Preventlve Comm1ss1onerate 'N.E.R. and pos

"AA v
1 (SR

ted at thllong smte" ._

October 2002 He 1s aggneved by h1s transfer from Shlllong to'

“"“ H 4i

Kolkata as per order dated 10 62005 (Annexurt l) It is ‘the tase of

the apphcant that his chnldren aged 5 years and 7 years: are studying

Tn Meghalaya State Pohce Publlc School Shlllong and that if the

Il adverse!y a[l’ect Lhe‘..‘::'.i,;j. :

educatlon of his chlldren Further, lt 1s stated Lhat the a:phcants wife

is Group ‘A’ Central Government employee nnd is posued at Shillong

d that the pohcy of the Government is to aecommodate both

husband and w1fe m the same statnon as fc.r as pracUmble.-lL is also__A i

HEN
...‘._.“. N _f

] stated that the apphcant h
o

North Eastern Reglon for at least one more year and tnat by 1gmormg

=

' all these the respondents have passed the

only to ohhge certam ofﬁcers who h

SXBSE

ad exercv’ed hlS opuon "o contmuo in Lhe

1,0

Lig:

ad made‘representatxo'ts for

eLoel e .
AT e T

""2':5 ‘_. . . ..

2. f We have heard Mr ]L Sarkar learned counscl for thc

apphcant and Mr MU Ahmed learned Addl. CGQC for the

responde’nts Itis not clear as to whether t
|
an oppor\umty to make representatxon Lo all th

)
Joint Commlssxoner However it is seen that th

he respondents had offered

i
e officers in the post of

e nnptgncd orders are
) : :

pugned transfer ord er



]omt Com massxon ers

‘ Mpassed mamiy on uie basis'"

-~-—.'. -

3. f Takmg into accoun
- apphcant to make a detall

No 1 for the rehef sought for in tlns apphcatio

_days It from boday If any su

No.l will dlspose of the same in accor

of slx weeks Lherea[ler 1f Lhe applican

he would be allowed to ¢co

-'passed on his representaho

apphcant does not file the represenLatxon ';m time cert‘nnly the

of,,r'-'e“presentations ma

ed represen tatlon befo

ch representatlon is ﬁled the respondent

ntx

/ B o |

de by so.me of the

t all the mrcumstances we direct the

re the respondentf '

n: to be ﬁled as dlrected herem now. lf the

" respondents are free to proceed accordmg to law.

produce thxs order alongthh the represent,atlon for

Pedeged,

CAT

‘;'I'he apph.caonn 1s accor

('(’W,HU TI RANCI
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e o a1 e e

The applicant will

Comphancc

dmgly disposed of. 4 L

" 8ectlon Offlcer (J)

n wnthm a penod of ten T

dance wnth law W1thm a penod
1t hias not so far been relieved

nue in the present post till orders are -



